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LEGISLATIVE ASSEMBLY.
Saturday, 13th February, 1932.

~ -

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President in the Chalr

QUESTIONS AND ANSWERQ

TRAVELLING ALLOWANCE PAID ON Tgmsmn TO A SUPERINTENDENT OF
Posr OmcEs IN MYSORE. .

327. *Mr. B. N. Misra (on behalf of Kumar Gupteshwar Prasad
Singh): Will Government be pleased to state:.

(i) if it ig a fact that Mr. Seott O’Conner, Superintendent of Post
Offices, Mysore, asked for a shift to Malabe- last year, and
.was transferred with travelling allowances, “contrary to rules
which forbid ttavelling allowanceg to officers transferred at
“their own request;

(ii) if it is & fact that within 48 hours of joining the Malabar Division
he applied for a re-tmnsfer tQ Mysore a.nd was B8O re-
transferred; . .

(iii) if itis a fact that Mr. Jaya Bam Iyer, who was transferred
to Mysore to take the place .of Mr. Scott O’Conner, was
transferred without travelling allowances; and

(iv) if it is a fact that about four years ago Mr. Scott O’Conner
wag transferred from Rajahmundri to Quilon with travelling
allowances, at hig own request, contrary to rules and again
within a year he asked for a transfer and was transferred ?

Mr. T. Ryan: Government have no information. An enquiry will how--
ever be made into the matter, and the reply will be placed on the table.

STAFF OoF THE OFFICE OF THE AUDITOR GENERAL IN INDIA.

328. *Mr. M. Maswood Ahmad: (a) Is it a fact that the following state.

ment of staff of the office of the Auditor General in India as it stood on
1st April, 1931, is correct?

Permanent Officiating. Total.
I.—-S‘uperintendenta.
Gross No. of posts .

. 7 4 1r

Deduct—men on deputation, etc. 2 @
Net No. of posts’ 3 T 9

Non-Muslims ... . 5 9

Muslime . . . - Nil. . N Nl

- Pereentage of l(ugh.ms . : c e 09% R 09, 0%

( 695 ) ) A
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X Permanent. Officiating. Total,
I1.—Assistant Superintendents.

Gross No. of posts . . 19 8 27
Deduct—No. of persons on deputatlon, actmg as
Superintendents, etec. - . 6 . 6
Net No. of posts . . . . . . 13 8 21
Non-Muslims . . . . . . . 13 7 20
Muslim . . . . . . Nil. 1 1
Percents.ge of Muslims . . . . . Ndl. 1259 5%
IIT.—Clerks.
Gross No. of posts . 69 8 717
Deduct—Persons on deputa.tnon oﬂicmtmg as Asslstant
Superintendents, etc. . 12 - 12
Net No. of persons on the ea.dre . . . 57 8 65
Non-Muslims . . P 51 7 58
Muslims . . . . . (] 1
Percentsge of Muslims . . . . . 10°59% 12°59%, 10-89,
* IV.—Typiats.
Non-Muslims . . . . . . . . 6 - 6
Muslims . . . . . . - 2 2
Percentage of Muslims . o . . . 0% - 25%
V.—Stenographers.
Non-Muslims . . . . . . . - 3 oo -
Muslim . - . ) . 3 3 . 1 .o e
Percentage . . . . . . . 259, . .o
VI.—Cashier.

One cashier—Hindu.

(b) If the above statement is not correct, will Government be pleased
to supply the correct statement according to the same schedule?

(c) Is it a fact that the percentage of Muslim clerks as shown in the
statement in part (a) above is only 10'8 per cent? If so, will Government
be pleased to state what steps have been taken or are being taken to
improve this percentage?

The Hondurable Sir George Schuster: With your permission, Sir, I
will deal with questions Nos. 828 to 333 together. I presume that in
"question No. 331 the Honourable Member refers to the office of the Deputy
Accountant General, Posts and Telegraphs, Delhi.

Parts (a) and (b) of the questions.

The statements contained in the questions are not quite correct. The
communal composition of the staff on duty on the 1st April, 1931, was as
shown in the statement which I lay on the table.

Part (c) of questions Nos. 328 lo 330 and 332.

The correct percentages of Muslim clerks are shown in the statement
laid on the table. Recruitment in all Accounts and Audit Offices is con-
ducted strictly in accordance with the orders which reserve one-third of
vacancies for minority communities.
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Parts (c) to (¢) of question No. 331.

(c) Out of & total of 36 (not 34) men served with notices of discharge,

8 are Muslims.

(d) The principle laid down by Government is that the ratio between
the various communities existing prior to retrenchment must be maintain-
ed to the nearest practicable figure in the establishment remaining after
retrenchment.

(e) No.

Statement showing the percentage of Muslims i certain Aocounts Offices in Delhi.

Total No. of ’ .
permanent | o Percentage
—_— and Yy ‘; Muslims. of
temporary | ooleee | o Muslims,
posts. !
|
Office of the Auditor General. j
Superintendents . . . 8 } 8 LY
.Assgistant Superintendents . 1941 " 19 1
(Apprentice). !
Clerke . . . . . 6 62 7 101
Typists . . . . . 7 6 - 2 28'6
‘Stenographers o« e . 3 3 0 0
<Cashier . . . . . 1 1 0 0
b
Office of the Acoountant General, |
Central Rerenues.
Accountants , . . . 33 31 2 61
Clerks . . . . 220 208 12 55
Divisional Accountants . . 15 13 2 13-3
Stenographers . . . 2 2 0
Typists . . « . . 12 10 2 167
Totelstafl .| 282 24 | 18 | 64
Office of the Accountasnt General,
Posts and Telegraphs.
Senior Accountants . . 9 0 0
Clerks . . . o . 60 4 826
Stenographers and Typists . 4 0 0
™ : . .

' X2
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—_— Permanent. Temporary.
Office ;f o:t’:. 01:;% :rm%fz gfncrcl,
1. Subordinate Accounts Service—
Non-Muslimg . 18 5 ) Offg. Accountants:
against Jleave
g and deputation
Muslims N . . 2) vacancies.
~  Vaeant . . . PR 1~ -
2. Upper Division Clerks—
Non-Muslims ., *, . - 261 1%
Muslims . . . . o 76 1
- Vacant . . . o e 17 ..
3. Lower Division Clerks— e
Non-Muslims . . . . 49 . 43
Muslims . . . . 16 11
Vacant . . . . 4 . .o
Percentage of ﬁuslims . . 219 ' .l 79 ‘
T
— NO#'MOM& Muslims. Parczlfatage
e B Muglims.
Office of the Director of Radway Audit.
Senmior Auditors . . . 5 o
Junior Auditors . . ., , 3 1 T 28
Clerks (Upper Grade) . . e . 7 3 29
Glerks (Lower Grade) . . ., . 4 1 20
Typists : + « o+ € e o B ‘0 0
Stenographers . . . . . 2 0 0
Office of the Aﬁ;ﬂ 31;’26:"', Irdian Sicres [
Accountants . . . . . . 16 0 0
Clerks (Permanent). . . . 81 F 7
c1erk§ (Temporary) . . . . . X 12 »' 7 37

- A
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STaFF oF THE OFFIOE OF THE ACCOUNTANT GENERAL, CENTRAL REVENUES.

$829. *Mr. M. Maswood Ahmad: (a) Is it a fact that the following
statement of the gtaff of the office of the Accountant-General, Central

Revenuesn, as it stood on 1st April, 1931, is correct?

Feiablishment of Accountant-General, Central Revenues, on the Ist April, 1931

Kind of posts.
1.—Sendor Accountants and Aecountants.

Gross No. of posts . . . . .
Deduct—; vacant . . o e
Deduct—No. of men on deputation to other

offices or acting as Assistant Accounts

Officers . . . . .
Net No. of posts . . . . .
‘Non-Muslims . . . . . .
Muslim . . . . . .
Percentage of Muslims . .

II.—Divisional Accountants.

Gross No. of posts . . . . .
Deduct—No. of men officiating as Subordi-
nate Accounts Service, posts vacant,
ete.

Net No. of po;ts . . Lo

Non-Muslims . . . . . .

Muslim . . . . . . .

Percentage of Muslims . .
I1.—OClerks.

Gross No. of posts . . . . .

Deduct—posts vacant . . . .

Deduct—No. of men officiating as Subordi-
nate Accounts Service and also on de-
putation to other offices.

Net No. of posts . .

Non-Muslims. . . . . .
Muslims.. . . . . . .
Percentage of Muslims . . .

Per- Provi-

manent. sional.

36 5
2 .
16* ..
18 5
17 5

1 .
5:6% 0%

13 ..
3 ..
10 ..
9 ..
1 ..
1% 09
204 40
4 ..
110 5
L
-
35
®:-7149 34

8 1
5:3% 2:99%

Quasi. Offg. Total.

3 10 54
. . 2
. . 16
3 10 36
3 10 37

e

.- 1
0% 0% 2-89,

2 2 17
Tee . 3
2 2 14
2 2 13

.o . 1
09, 0% 7°59%

‘ / 34 342

.o .. 115
8 34 227
8 - 30 214

. 4 13
09 11-8% 5'7%

*The two Muslim clerks have already been discharged and the pewentaée of the
Muslims in the officiating list has been reduced from 11°89 to 6°6%,. ’

IV.—Stenographers,
No. of posts . . .

Non-Muslims . . . : : :
Muslims . . . . . .
Percentage of Muslims . .

V.—Typists.
2 n
2 9 .
. 2
09, 18:19%

(b) If the statement is not correct, will Govarnment be pleased to supply,

the correct statement according to the same gchedule?

(c) Is it a fact that the percentage of Muslim clerks as shown in the
statement at part (a) above is only 57 per cenb.? If go, will Government
be pleased to state what steps have been taken or are being taken to ima

prove this percentage?

- 4For inswer to this question, see answer to starred question No. 323

)
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STAFF OF THE OFFICE OF THE ACCOUNTANT GENEBAL, POSTS AND
TELEGRAPHS.

1330. *Mr. M. Maswood Ahmad: (o) Is it o fact that the following
statement of staff of the office of the Accountant-General, Posts and
Telegraphs, as it stood on 1st April, 1981, is correct?

Office of the Accountant-General, Posts and Telegraphs, on st April, 1931.

Tercen
_— Non-Muslims, Muslims. of

Muslims.
Senior Accountants . . . . . 9 0 09,
Clerks . . . . . . . 60 4 8°6%,
Stenographers and Typiste . . . 5 Ndl 0%

(b) If the above statement is not correct, will Government be pleased
to supply the correct statement according to the same schedule?

(c) Is it & fact that the percentage of the Muslim clerks as shown in the
statement in part (a) above is only 6'6 per cent.? If so, will Government
ke pleased to state what steps have been taken or are being taken to improve
this percentage ?

STAFF oF THE OFFICE OF. THE DEPUTY ACOOUNTANT GENERAL, POSTS AND
TELEGRAPHS.

1331. *Mr. M. Maswood Ahmad: (o) Is it a fact that the following
statement of staff of the office of the Deputy Accountant-General, Posts
and Telegraphs as it stood on 1st April, 1931, is correct?

Establishment of Office of the Depiity Accotntant General, Posts and Telegraphs

Permapent.  Temporary.
1.—Swubordinate Staff

Non-Muglima . . 30 -

Muslims . L. . .. 4 -
2.—Upper Grade. '

Non-Muslims . . . . 271 17

Muslims . . . . . 73 -

3.—Lower Grade.

Non-Muslims . . . .« .. .. " 87 53

Muslims . . . . v e 35 14

Total Non-Muslims . 388 70

Total Muslims . 112 14

Percentege of Muslims. . . . 22°4% 13°3%

(b) If the statement is not correct, will Government be pleased to supply
"B correct statement according to the same schedule?

1+For answer to this question, see answer to starred question No. 328.
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() Is it a fact that 8 Mussalmans out of a total number of 34 discharged
have been reduced in the office of the Deputy Accountant-General, Posts
and Telegraphs?

(d) On what principle did Government retrench these hands? .

(¢) Was_any written test as to the comparative ability of the different
employees discharged taken?

Starr oF THE OFFICE OF THE AUDIT OFFICER, INDIAN STORES DEPARTMENT.

$332. *Mr. M. Maswood Ahmad: (a) Is it a fact that the following
statement of staff of the office of the Audit Officer, Indian Stores Depart-
ment ag it stood on 1st April, 1931, is correct?
Office of the Audit Officer, Indian Stores Department.

Percentage
Hindus. Muslims. of

- Muslims.
Senior Accountants . . 23 .o 0%
Clerks (Permanent) . 89 B 5:3%
Clerks (Temporary) . 13 7 36%
Total No. of Clerks . 102 12 106%

(b) I this statement is not correct, will Government be pleased to
supply a correct statement according to the same schedule?

(c) Is it & fact that the percentage of the Muslim clerks in the office
of Audit Officer, Indian Stores Department is 58 per cent.? If so, will
Government be pleased to state what steps have been taken or are being
taken to improve this percentage?

StAFF OF THE OFFICE OF THE DIRECTOR, RATLWAY AUDIT.

+333. *Mr. M. Maswood Ahmad: (a) Is it a fact that the following
statement of staff of the office of the Director, Railway Audit as it stood
on 1st April, 1931, is correct?

Establishment of the Office of the Director of Railway Audit.

Percentage
Hindus, Muslims. of

’ Muslims.
Senior Accountants . 5 .. 0%
Junior Accountants 4 1 209%,
Clerks (Upper Grade) 10 3 23:1%
Clerks (Lower Grade) . 5 1 16-69%
Typists . . . . . 2 .. 09,
Stenographers . e 2 0%

(b) H this statement is not correct, will Government be pleased to
supply the correct statement according to the same schedule?

ArrotMeRT oF FurTHER DAYS FOR THE Di1scussioN oF NoN-OFFICIAL
Brls IN THE LEGISLATIVE ASSEMBLY.

334. *Pandit Ram Krishna Jha: (a) Are Government awars that there
is a large number of non-official Bills pending, of which notice was given
about & year ago, but which could not be yet introduced by reason of
the insufficient number of days allotted to the non-official Bills?

tFor answer to t!is question, see answer to starred question No. 328.
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(b) Are Government prepared to recommend the allotment of two days

more for non-official Bills during this sitting of the Assembly in March
next?

The Honourable Sir George Rainy: (g¢) Government are aware that &
number of Bills have been pending for introduction since last year.

(b) The allotment of days for the transaction of non-official business
rests with the Governor General. So far as I can judge at present, it will

not be possible for Government to recommend to him the allotment of
two additional days this session.

PURCHASE OF THE BENGAL AND NORTH WESTERN RATLWAY.

335. *Pandit Ram Krishna Jha: (a) Will Government be pleased to
state whether the Bengal and North Western Railway authorities have
accepted the proposal of Government msgde to them on the recommenda-
tions of the Bengal and North Western Railway Purchase Committee of
this House in the matter of the purchase of the Bengal and North
Western Railway including the Tirhut section?

(b) If so, will Government be pleased to lay the whole correspondence
on the table?

(c) If they have not accepted it, what steps have Government taken
or are they going to take in the matter?

Sir Alan Parsons: I would refer the Honourable Member to the reply
I gave on the 3rd February, 1932, to Dr. Ziauddin Ahmad’s starred ques-
tion No. 148 on the same subject. I can, however, add a little informa-
tion to the reply I then gave. Though we have not yet received official
confirmation, a report of the shareholders’ meeting, which appeared in the
Press a few days ago, showed that the Company had agreed to give the
Secretary of State an option to purchase in 1937, and again, if that option

was not exercised, in 1942, with a reduction in their charge for working
the Tirhut Railway in the meantime.

Dr. Ziauddin Ahmad: Has not the financial position of the Government
of India substantially changed on account of the flight of gold compared

to what it was in the month of September? Are not the Government of
India able to pay now? .

The Honourable Sir George Schuster: I think perhaps I had better deal
with that question. I am very glad to say that the financial position of
the Government of India as regards meeting their sterling demands has
very substantially improved since last September; but I think it will be
going rather far to say that the Government is in a position to find with
any sort of ease the very large sum of sterling required for the purchase
of the Bengal and North-Western Railway. Certainly the Government
were not in that position when these negotiations were entered into.

Dr. Ziauddin Ahmad: In view of the fact that this flight of gold is
continuing and the inflation of the Indian money will also continue, will_
it not be possible for the Government to purchase the railway after a
month or so, because by that time the position will be eased still further?
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The Honourable Sir George Schuster: I think the Assembly may con-
gratulate the Government on having concluded an'arrangement which
goes almost the whole way to meet their wishes, an arrangement which
was concluded in very difficult circumstances. The Government had to
negotiate in the circumstances which existed at the time, and the period
for notice has already expired for the exercise of the original option. I
suggest that the House may rest content with an arrangement which
meets the wishes of practically all Members of the House.

- % COBRESPONDENOR ’ COLLEGES IN INDIA.

336. *Mr. Goswami M. R. Puri: (a¢) How many ‘‘correspondence’’
«<olleges are there in India?

(b) Are any of them recognised by Government? Will they be pleased
to name them?

(¢) Do Government know that-the Bennett- College,- Sheffield, is one
of the oldest of such colleges and has very many candidates from India
amongst its students? o

(d) Are Government aware that the diplomas of this "Col.le'ge are recog-
nised all the world over? o

(e) Is it a fact that some of the Bennett College diploma-holders in
India are employed in Government offices ?

(f) Do Government propose to recognise this College to safeguard the
claimg of Indians passing through it? If not, why not?

Sir Frank Noyce: (a) and (b). The information asked for iv being
<ollected and will be supplied to the Honourable Member in due course.
It will also be placed on the table of the House.

(c), (d) and (¢). Government have no information.

(f) The recognition of colleges is a matter for the consideration of Pro-
‘vincial Governments and universities.

ADDITIONAL DUTY REALISED ON IMPORTED FOREIGN SALT.

337. *Mr. M. Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (¢) Will Government be pleased to state how much foreign salt
was imported and what was the amount of additional duty realised in
Calcutta, Chittagong and Rangoon from the 1st April to the 31st Decem-
der, 1931°?

(b) How much of the additional duty was retained by the Government
-of India and how much was allotted to the Government of Bengal?

(c) How.did the Government of India utilize the part of the additional
-duty which was retained by it? Was any part utilized in the interests
-of any salt source in India and, if so, how much was utilised in the
interests of any inland source and how much in the ' interests of any
-sea-board source? ‘ o

. ‘The Honourable Sir Gearge Schuster: (z) and (c). Statements are laid
-on the table.



704 LEGISLATIVE ASSEMBLY. (18T FEB. 1932.

(b) The Honourable Member’s attention is invited to the reply that I
gave to question No. 167 asked by Mr. S. C. Mitra on the 4th February,
1932. .

Statements.

(a) Total imports into Calcutta, Chittagong, and Rangoon of foreign salt during
the period 1st April 1931 to 3lst December, 1931 and the additional duty realized
thereon (including the surcharge of 25 per cent., during the period the surc

ge was
levied) were as follows :—
Quantit Duty
imported, realized,
Mds. Rs.
Calcutta . . . . . . 22,93,395 6,67,886
Chittagong . . 3,09,308 89,647
Rangoon . . . . 13,42,220 4,02,940

(¢) The Government of India have sanctioned the following schemes so far, the-
cost of which will be debited to the share of the Government of India of the
proceeds from the additional import duty on foreign salt :—

Expenditure to be incurred in
Schemes.
1931-32. | 1932-33. | 193334,
Rs. Rs. Rs.

1. Installation of a screening and crushing|

plant at Khewra . . . . . .o 1,563,000
2. Purchase of an electric chain cutter, with

cable, for the Khewra Mine . . . 14,000
3. Electric traction in the Khewra Mine .. 1,17,150°
4. Exploration of fresh salt sources in the

Makrach Circle, Khewra Mine . . . .. 11,000
6. Sinking shaft and driving draft in the Gorge
- at Khewra . . . . . . 3,700 .e
6. Conversion of 24 wooden into steel bodied

tubs, at Khewra . . . .. 2,600 .o
7. Purchase of a trailing cable for the Khewra

Mine . . . . . . . 2,600 . ..
8. Topographical survey at Pachbadra . . 5,500 6,500 ..

Mr. Pitt was deputed to investigate the possibilities of salt production in Bengal:
and Bibar and Orissa, and the expenses incurred on his deputation will also be

debited to the Central share of the additional import duty. It will be seen that
practically the whole of the expenditure will be.devoted to the development of inland:
source.
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ExXPANSION OF THE KHEwBA SArLT WORKS,

338. *Seth Haji Abdoola Haroon: Have Government arrived at any,
‘decision for the expansion of the Khewra Works with the object of
supplying markets, at prescnt supplied through Calcutta, with salt from
that source and, if so,, what is the policy which it has been decided to
follow in connection with that source?

The Honourable Sir George Schuster: The Government, acting on the
recommendation of the Salt Survey Committee, have decided to under-
take a plan “or increasing the production of salt from the Khewra mine
and for crushing this salt so as to make it suitable for the Bengal market.
This plan contemplates an increase of production step by step, each step
being taken after experience has been gained with the preceding step.
The first step is to increase the production from 80 lakhs of maunds, per
annum to 45 lakhs. The plant necessary for this is on order and is
expected to be erected and working by next October. If this plan works
satisfactorily, the next step will be to increase the output to 60 lakhs of
maunds.

Simultaneously with this the Government have also been suecessful
in securing concession rates of railway freight for transport of Khewra
salt to Calcutta and places west of Calcutta. This will enable Khewra
salt to be supplied to the zone, in which foreign salt has hitherto found a
market, at competitive rates.

TBANSPORT FACILITIES FOR SALT IN KaRACHI HARBOUR.

339. *Seth Haji Abdoola Haroon: What decision has been arrived ab
in connection with the transport facilities in Karachi Harbour, recom-
mended in the interests of the local salt industry by the Salt Survey
Committee ?

- The Honourable Sir George Schuster: After considering the recom-
mendations of the Tariff Board, the Salt Survey Committee and the pro-
posals of the various salt manufacturing concerns in Karachi, the Gov-
ernment of India came to the conclusion that the development of the
Government pier at Maurypur was the most suitable proposal for early
adoption. The Karachi Port Trust has been informed of this decision and
requested to take action on ib.

IMPORTS OF FOREIGN, INDIAN AND ADEN SALT.

340. *Seth Haji Abdoola Haroon: What was the total import into
Calcutta, Chittagong and Rangoon of:

(a) foreign salt, and
(b) Indian and Aden salf
in 1929, 1930 and 1931?

s
The Honourable Sir George Schuster: A statement is laid on the table.
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Statement showing the total imports of foreign, and Indian and Aden salt into Calcy
Chittagong and Rangoon in 1928-29, 1929-30, 1930-31, and from 1st April, 1931, 4
31st December, 1931.

—

Foreign Indian and
- salt. Aden salt.
Mds. Mds,
Calcutta—
1928-29 , . . . . . 80,864,602 51,36,724
1929-30 . . e 81,64,498 66,41,601
1930-31 . . . . .| 1,0065,935 56,78,679
1st April, 1931 to 31st December, 1931 . . . 22,53,370 78,01,954
Chittagong—
1928-29 . . . . e e 9,00,111 9,386,029
1929-30 . . . . . . . . 6,76,844 7,63,704
193031 . . . o . . . e 12,93,500 3,63,954
1st April, 1931 to 31st December 1931 . . . 515 5,567,823
Rangoon—
1928-20. . . . . . . . . 20,79,284 1,43,253
192¢-30 , , . . .. 22,32,871 3,56,629
1930-31 . . e e .o 23,617,463 83,943
1st April, 1931 to 31st December, 1931 . . . 6,68,187

PRICES OF SALT IN THE CALCUTTA MARKET.

341. *Seth Haji Abdoola Haroon: What effect has been produced by
the additional duty on salt:

(a) on the stabilisation of prices in the Calcutta market, and
(b) on the standard of prices in the Calcutta market?

The Honourable Sir @George Schuster: 1 take it that the purport of
‘the Honourable Member’s question is to ascertain whether the operation
of the Act has brought the price of salt up to a fairly stable leve] and
if so, what is that level. The best answer I can give is to mention the
course of market quotations of the leading variety of Indian fine salt,—
Aden Fine. The ex-ship quotation stood at Rs. 41 per hundred maunds
in March, 1931; after the Act was passed, it rose at once to Rs. 62. In
May it was Rs. 63, in June and part of July, Rs. 62, thereafter to the
end of September, Rs. 63, and since then, Rs. 66 per 100 maunds,

The prices of other qualities vary from these quotations in accordance
-with the market’s estimation of the difference in quality. - ‘
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EXPORT OF SALT T0 CALCUTTA FROM KARACHI.

842, *Seth Haji Abdoola Haroon: What was the total export to
Calcutta of salt from Karachi in 1929, 1930, and 1931?

The Honourable Sir George Schuster: The total quantity of salt ex-
ported from Karachi to Calcutta was:

1928-29 C e e . . 205957 Maunds.
1929-30 .. ..o a9,
1930-31 . .. 441,381

- April, 1031 to Jn.nuary. 1932 that is to say for 10 months 650,948 ”

That is tc say, the rate of exports for the current year is 75 per cent.
higher -than in 1930-31, and nearly four times as great as in 1928-29.

Mr, G. Morgan: Can the Honourable the Finance Member say how
much of fine salt and how much of Kurkutch salt was exported from
Karachi in the figures he has just given?

. The Honourable Sir George Schuster: I imagine that it was practically
all fine salt, but I am afraid I must ask for notice if the - Honourable
Member wants accurate figures.

ORDERS IN OERTAIN OFFICES PROHIBITING SUBORDINATES FROM
APPROACHING MEMBERS OF THE LEGISLATURE FOR REDRESS OF
* GRIEVANCES.

343. *Seth Haji Abdoola Haroon: Will Government be pleased to
state : ;

(a) whether it is a fact that an order has recently been issued
by the Government of India, Finance Department, to all
Assistant Commissioners and Income-tax Officers for com-
munication to their subordinates, preventing Government
servants from approaching Members of the Legislatures for-
the redress of their grievances;

(b) if so, what are the reasons for adopting such a course of action;

(c) whether it is a fact that the above order also carries a warn-
ing to all the subordinates that any breach of it will render
the offender liable to instant dismissal; and

©) whether Government are prepared to consider the question of
cancelling the above order?

The Honourable Sir George Schuster: (a) No.
(b), (c) and (d). Do not arise.

SexiorITY LIgTS OF STAFF OF THE CHIEF ACCOUNTS Or¥FICE, NORTH
WESTERN RATLWAY.

344. *Dr. Ziauddin Ahmad (on behalf of Mr. Jagan Nath Aggarwal):
(@) Is it a fact that the seniority lists of the Chief Accounts Office, North
Western Railway, which used to be published annually in the combmed
Audit and Accounts Offices, have not been published for the last three
years? Is it a faet $hat a separate administration section hay since then
been formed?
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(b) Is it & fact that about seven months back the Chief Accounts Officer ;
North Western Railway, received instructions to prepare and publish early
the seniority lists of the subordinate staff, but that it has not so far been1
done? If so, why? ,

Sir Alan Parsons: (a¢) Government understand that while printing of
the gradation list has been discontinued as an economy, stencilled copies
of seniority lists of all staff, except accountants, have been issued for the
information of the staff concerned. They are not aware whether an ad.
ministration section of this office has been formed.

(b) Yes. On receipt of the instructions, some lists were republished,
while others, not being affected; stood as before. The seniority list of:
accountants was prepared but it is being revised in accordance with .the
latest instructions on the subject.

SENIORITY LisTs OF STA¥F OF THE CHIEF ACCOUNTS OFFICE, NORTH
WESTERN RATLWAY. :

345. *Dr. Ziauddin Ahmad (on bebalf of Mr. Jagan Nath Aggarwal):
Will Government please lay on the table a copy of the seniority lists on
the basis of which present promotions, reversiong or retrenchment are
carried out in the office of the Chief Accounts Officer, North Western
Railway, in respect of the following staff:

(i) Accountants and staff qualified to be promoted to that grade,
with an explanatory note of the principles on which these
have been based; .

(ii) Sub-heads and staff selected to be promoted to that grade,
with an explanatory note of the principles on which these
have been based; and

(iii) Clerks, stating reasons where men having longer periods of
service are placed junior to those having lesser services,
adding in this list the names of clerks discharged since 1st
January, 1931 in their suitable places?

Sir Alan Parsons: Government regret that they are not prepared to lay
on the table copies of these purely departmental documents. I should
explain, however, that promotions and retrenchments are not made solely
-on the basis of seniority.

LrEAvE RUrLEsS oN THE NORTH WESTERN RAILWAY.

346. *Dr. Ziauddin Ahmad (on behalf of Mr. Jagan Nath Aggarwal) =
{a) Is it a fact that the new leave rules are intended to apply to those
railway servants only who are appointed on or after 1st April, 1930, or who
were appointed prior to that date, on the condition, that when the revised
leave rules were introduced they would be brought under those rules?

(b) Is it a fact that the temporary or officiating (whatever Government
calls them) staff appointed on or after 1st April, 1927 and taken over by
the Chief Accountg Officer, North Western Railway, from the late Chief
Auditor, North Western Railway, on the separation of Accounts from
Audit has been refused the option to elect the old leave rules and the new
rules have been applied to them? Was any undertaking to the effect
that they would be governed by the new rules, when promulgated, taken
from them at the time of their appointment? ‘
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(c) Is it a fact that the Controller of Railway Accounts refuged this
privilege to the said staff on the ground that if no such undertakmg was
taken from the said staff it was only an omission which should be rectified ?,

d) Are Government aware that this undertaking could not be obtained
from that staff, as they were under the administrative control of the
Auditor General in whose department the new leave rules were not intended
to be applied and do not still apply?

(¢) Is it a fact that no such omission was taken into account in the
case of the staff similarly appointed after 1st April, 1927, but confirmed
before the separation of Audit and Accounts? If so, why?

() Is it & fact that the staff appointed in England before 16th May,
1930, has been allowed to elect the old leaye rules, because no under-
taking was taken from them at the time of their appointment that they
would be governed by new rules? If so, will Government please state
reasons for a differential treatment in the case of the staff of the Chief
Accounts Officer, North Western Railway?

Sir Alan Parsons: (a) Yes.

(b) to (e). Temporary and officiating men in the old ermbined Audit
and Accounts Office were, on appointment to the dAsseunt Office, not
allowed the option to elect the old leave rules, as they had no special
claim either to retention in service or to be allowed, on re-appointment in
the Accounts Department, the same terms as before, and it was considered
that the temporary men of the Accounts Department gshould not be given
more liberal terms than the temporary men of other departments of the
Railway. The permanent staff of the old combined Audit and Accounts
Office have been allowed the option to retain their previous terms and
conditions of service.

(f) The answer to the first part of the question is in the affirmative.
The reason for a similar option not being given to the temporary Accounts
staff has been given by me already.

LEAVvE RULES ON THE NORTH WESTERN RATLWAY.

847. *Dr. Ziauddin Ahmad (on behalf of Mr. Jagan Nath Aggarwal):
{a) Is it a fact that the Financial Commissioner, Railways, gave an assur-
ance to the staff transferred to the Accounts Department on 1st April,
1929, that they would not be adversely affected by the separation of Audit
and Accounts? ‘

(b) If so will Government please reconcile the Financial Commissioner
Railways’ assurance with the application of less favourable leave rules to
the staff of the Chief Accounts Office, North Western Railway?

(c) Are Government prepared to give all such staff the option to elect
the old or new leave rules, from whom no undertaking at the time of their
appointment was taken that they would be governed by the new rules, and
refund the leave salary retrenched from that staff?

Sir Alan Parsons: (a) The Government are not aware of any assurance
having been given in the terms stated.
(b) Does not arise.

(¢) I would refer the Honourable Member to the reply I have just given
$o his question Ng. 346.
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AcCOUNTANTS’ PosTs oN THE NORTH WESTERN RAILWAY.

348. *Dr. Ziauddin Ahmad (on behalf of Mr. Jagan Nath Aggarwal):
(a) Will Government please lay on the table the number of reserved and
non-reserved posts of Accountants, Grades I and II sanctioned on the
North Western Railway with the number of reserved and non-reserved.
Accountants actually holding these posts?

. (b) Will Government please also state the number of such non-reserved’
Accountants, Grade II, working under the Chief Accounts Officer, North
Western Railway, -who have not so far passed the Railway Subordinate
Accounts Service examination, attached to these posts, and the propor-
tion which they bear to the total non-reserved posts actually held by -
qualified men? ‘ '

(¢) Will Government please state if this proportion has been authoris-
ed, and the circumstances under which so many unqualified men have
been put on these posts? Is it a fact that a large number of quali-
fied men are available for promotion to these posts?

Sir Alan Parsons: (¢) In the Railway Accounts Department as a whole-
18 posts of accountants, Grade I; and 8 posts of accountants, Grade II, are:
reserved. Their distribution among ‘different Accounts Offices depends on
the exigencies of the service, On the North Western Railway there are
at ‘present 14 reserved accountants in Grade I and 7 in Grade II.

(b) There are 18 non-reserved accountants, Grade II, of whom 7 hawe
passed the qualifying-examination prescribed for accountants of the Railway
Accounts Department or the qualifying examination held by the Director
of ‘Railway Audit. Three have been exempted from passing the examina-
.tion and 8 have not yet passed the examination.

(¢) The only men who can be looked upon as unqualified are 3, whe-
were recruited as probationary accountants at a time when there was a
dearth of qualified ‘men. Under the terms of their appointment they are
required to pass the examination before confirmation within a specified
‘period which has not yet expired. Owing to reduction in accountants’ posts.
“hoth in Audit and Accounts due to retrenchment, a number of qualified
‘men are now available but they cannot be given preference over these 8
men who were definitely recruited as probationary accountants.

RevERsioN To Lowes Posts oF OFFICIATING MEN oN THE NORTH
WESTERN RArLwAY.

349. *Dr. Zianddin Ahmad (on behalf of Mr. Jagan Nath Aggarwal):
Is it a fact that none of the probationary or unqualified accountants was
brought under retrenchment in the North Western Railway at the time of
recent retrenchment, but only officiating men were reverted to lower
posts, although they had in some cases worked as accountants for 'a period
longer than the whole service of such unqualified accountants; if so, will
Government please give reasons justifying wholesale retemtion in service
of -such’ men, when mer duly gualified were reverted? Do Governmens
»propose to maintain a uniform proportion both at the time of appointment.
as well as retrenchment? ‘
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Sir Alsn Pirsons: Only three perinanent posts of accountants have
been abolished on the North Western Railway and only two men have
been reduced, the third vacancy having been found by transferring one of
the reserved accountants back to Audit. None of the probationary
accountants has been retrenched, as the period within which they were re-
quired to pass the examination has not yet expired.

COMPETITIVE EXAMINATIONS FOB ACCOUNTANTS,

350. *Dr. Ziauddin Alimad (on behalf of Mr. Jagan Nath Aggarwal):
(a) Is it . fact that in the old combined audit and accounts offices there
was a competitive examination—a condition precedent to the appointment
of probationary accountants, and no such condition exists now in the
Accounts Department, although this eondition is still imposed in the’
Audit Department? If so, will Government please state reasons for the
abolition of this condition in the Accounts Department? '

(b) Is it a fact that some of the so-cilled probationaty accountants
have been actually confirmed in their appointments withotit ‘passing thé
Railway Subordinate Accounts Service Examination attached to these
posts?  If so, why? S e

Sir Alan Parsons: (a) Yes. The Honourable Member is referred to the
proceedings of the meeting of the Standing Finance Committee for Rail-
ways held on 25th April, 1931.

(b) The probationary accountants, who have been confirmed in appoint-
ments without passing the Railway Subordinate Accounts Service Examing~
tion, were not required to pass the examination under the terms offered
to them at the time of their appointment.

UNSTARRED QUESTIONS AND ANSWEHRS.

RETRENOHMENT OF THE PoST OF SUPBRINTENPENT OF Post OFFICES
AT Dacca.

"7 87. Mr. N. R, Gunjal: (a) Is it a fact that under recommendations
of the Posts and Telegraphs Retrenchment Committee one of the posts
of Superintendents of Post Offices at Dacca and Narayanganj has beed
abolished in order to curtail the expenditure?

(b) Is it a fact that since the creation of the Postal administration in
the district, Dacca has been the headquarters of the Postal Superintendent
snd the Narayanganj and  other post offices in the district were under
him till the year 1920, while a Superintendent of Post Offices with his
headquarters at Narayanganj was created?

(¢) Are Government aware that the Postmaster-General, Bengal and
Assam Circle hag ordered that the headquarters of the Divisional Postal
Superintendent should be at Narayanganj instead at Dacca? If so, why?

(d) Will Government be pleased to give an idea of the additional
éxpenditure in the ghape of the house-rent, travelling . expénses an
punikha charges ig; ctisé the headquarters of the Superintendent be transtee;
red to Nutuyariganjs - o | S

|
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(¢) Is it a fact that the District Magistrate and the. Superintendent of
Police are required to consult the Postal Superintendent from time to time
for administrative purposes?

(f) Will Government be pleased to state whether the Deputy Post-
master-General, Dacca Range, was consulted in the matter before issue
of the orders?

(9) Is it a fact that the orderg of the Postmaster-General are in modi-
fication of the Government orders for retention of the headquarters at
Dacca and were issued in spite of. the strong opposition of the Deputy
Postmaster-General, Dacca Range? '

(h) Is it a fact that the headquarters of the Superintendents were trans.
ferred from Chandernagore, Ranaghat and Sara, mufasil stations, to the
district headquarters respectively at Hoogly, Nadia and Rajshahi for admi-

nistrative purposes?

(i) Do Government propose to modify the orders of the Postmaster-
General and issue orders for retention and location of the Superintendent’s
headquarters at Dacca instead of Narayanganj?

The Honourable Sir Joseph Bhore: (a) The Committee recommended
the abolition of some Postal Divisions, and the Dacca Division was abolished
to meet this recommendation,

(b) Yes.

(c) Yes. With the abolition of the Dacca Division the headquarters
of the Narayanganj Division, as reconstituted, will continue at Narayan-
ganj.

(d) Government have no information but as the Dacca Division has

really been merged in the already existing Narayanganj Division, the addi-
tional expenditure should be very small.

(e) Yes, such consultation may sometimes be found to be an administra-
tive convenience.
(f) Government have no information.

(9) There was no modification of Government orders. The Government
are not aware of the views of the Deputy Postmaster-General.

(k) The headquarters were transferred to Howrah, Krishnagar and
Rajshahi.

() No. Government do not consider it necessary to interfere with the
sction taken by the Postmaster-General.

Heap Post OFFIOES IN DISTRICTS,

38. Mr. N. R. Qunjal: (a) Wil] Government be pleased to state the
names of districts where there are more than one head post office in India?

_ (b) Is it a fact that Dacea is the only district in the Bengal and Assam
Circle, where there are two head post offices, one at Dacca and another at
Narayanganj?

(c) Will Government be pleased to state the number of supervisory,
staff in selection grade and clerical strength in each of the Dacca and
Narayanganj head post offices and the total amount of their monthly pay?
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(d) Is it a fact that it is proposed-to convert one of the two‘hezd
post offices into a sub-post office and to reduce one supervisory staff in B% 16

Jection grade, & certain number of clerks working in the Accounts, 1 ;
“gaub-Account, Treasury, Money Order Check, Registration and Parcel
hranches? If the reply be in the affirmative, will Government be pleased’

to state the monthly savings that will be gained by curtailment of the
staff?

i) . . . . N he
Mr. T. Ryan: (a) The Honourable Member’s ,a,ttentlon is mvﬁ;ed to t
reply gisen ily:l this House to Khwaja Abdul Karim’s starred question No. 606
on t'he 3rd M&rgh, 1924.

(b) No.
{c) On 1st October, 1930, the position ‘wes as follows :
Superivsory staff in Clerical steff in time-
selection grade. * scale. ’
No.  Monthly No.  Monthly
pay. * pey.
Dacoa Head Office . . 6 1,300 55 5,575
Narayanganj Head Office . 2 540 24 2,230

(d) The reply to the first part is in the negative. The second part does
not arise.

PosT OFFICES IN THE MYMENSINGH AND DACCA DISTRICTS.

39. Mr. N. R, Gunjal: (a¢) Will Government be pleased to state the
area and number of sub and branch post offices of each of the Mymen-
singh and Dacca Districts?

(b) Are Government aware that both in area and number of Post Offices
Mymensingh is greater than Dacca?

(c). Will Government be pleased to state whether one of the two head
post offices in the Dacca Distriet will be abolished to curtail expenditure of
public money in these days of tinancial crisis? If the reply be in the nega-
tive, will Government state the reasons?

Mr. T. Ryan: (a) The Mymensingh District with an area of 5,337 sq.
miles has 59 sub and 167 branch post offices, while the Dacca District
with an area of 8,932 sq. miles has 107 sub and 291 branch post offices.

(b) No. Mymensingh is larger in area than Dacca but has fewer post
offices.

(c) Government are not considering any such arrangement. The exist-
ence of two head post offices is an administrative convenience, and the

economies which might result from an abolition of one of them are problema-
tical.

\

ABOLITION OF RANGE. OFFICES AT DAccA AND SHILLONG.

- 40. Mr, N. R, Gunjal: (a) Will Government be pleased to state the
year from which the abolition of the Range Offices at Dacca and Shillong
was urgpdi’nthis Hdd:ﬁe?* : I '

o 32
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(b) Is it & fact thit by the abolition of the Range Offices annual expen-
diture of Rs. 24,000 could be saved, if the proposal was given effect to?
(c) Will Government be pleased to state whether orders for the abolition

of the Range Offices have been issued to give effect to the recommendations.
of the Retrenchment Committee ?

(d) Is it a fact that Government are still giving consideration and are in

communication with the local authorities in respect of the abolition of the
Range Offices? '

(¢) Do Government propose to issue immediate orders for the abolition

of the Range Office in order to save expenditure of public money? If not,
why not?

The Honourable Sir Joseph Bhore: (a) So f4r as I have been sble to
trace, the abolition of the Dacca range office- was first suggested in this House:
in 1929 but no sirnilar suggestion for the abolition of the Shillong Range
office has yet been made here.

(b) Yes, approximately.
(¢) No.
(d) Yes.

(¢) Government will take any necessary action in the matter after the
Local Governments, who are being consulted, have expressed their views.

Loss BY FLoops cAUSED TO PosTAL EMPLOYERS IN EASTERN BENGAL.

41. Mr. N. R. Gunjal: (qg) Are Government aware that the flood
during the last rainy season has caused severe damage to the Postal
employees of East Bengal as well as to the public? '

(b) Are Government aware that several philanthropic societies were
started at different centres of the Province to render help to the distressed
and the Government of Bengal extended liberal grant for mitigation of
the sufferings of the distressed people?

(c) Is it a fact that in reply to unstarred question No. 45 in the
Legislative Assembly, on the 4th September, 1928 Government stated
that the Post Office Guarantee Fund wag started in the year 1873 by the
recovery of the fixed rate of subscription of Re. 2 and Re. 1 per annum
according to pay, with the purpose of meeting emergent expenses among
which one of the items was for compensation not exceeding one month’s:
pay to postal officials for loss of private property due to accidents, fire,
floods, suffered by them while on duty?

(d) Is it a fact that the fund amounting to about eleven lakhs of
rupees was not sufficient to meet these charges, and that it has been
credited to the Post and Telegraph Capital Account with the intention that
in future expenditure under the various heads enumerated above should be
budgeted for in full in the working expense budget of the Department in:
the ordinary way? _

(¢) Are Government aware that certain Postal officials in the Dacoa
District were victims of the flood and they have not yet been compen-
sated for loss of their properties? : ) .

(f) Will Government be pleased to state if they propose to. grant help-
to the distressed employees out of the fund accumulated chiefly by con--
tribution of the postal employees in the subordinate staff? If not, why
not? - :
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The Honourable Sir Joseph Bhore: (q), (b) and (¢). Government have
‘Mo information, but no applications for relief have been received from
any postal officials.
(c) and (d). The facts are substantially as stated by the Honourable
Member.
No, as the Post Office Guarantee Fund no longer exists it is not
available for making grants to distressed Postal employees.

LATRINE IN MENIALS’ QUARTERS.

42, Mr. N. R. Gnnjal:‘Has the attention of the Government beén
drawn to the article ‘‘Latrine in Menials’ quarters’’ on page 14 of the
Eastern Bengal Railway Labour Review of Jamuary, 1931? -If so, will
Government be pleased to state if any action has been taken in the
‘matter? If not, why not? -

Sir Alan Parsons: Government have seen the article mentioned. It
is the practice on the Eastern Bengal Railway, as is explained elsewhere
in the same number of the Review, to provide latrines natin inferior ser-
vants’ quarters but in proximity to them, and Govemment Zce RO reason
for altering this position.

ALLEGED *‘ PREJUDICIAL CIRCULAR ”’ OF THE EASTERN BENGAL RAILWAY.

43.Mr. N. R. Glmld () Has the attention of Government been
drawn to the article ‘‘Prejudicial Circular’’ on page 10 of the Eastern
Bengal Railway Labour Review of March, 1931?

(b) If so, will Government be pleased to state what actlon hasg been
taken in the matter? If not, why not?

Sir Alan Parsons: (a) Yes, by the Honourable Member’s question.

(b) Government have taken no action in the matter, as it is entirely
-one within the competence of the Railway Administration to deal with.

REPORTED ‘‘ UNREASONABLE ACTION ” ON THE EASTERN BENGAL
RATLWAY.

44. Mr. N. R. Gunjal: Has the attention of Government been drawn
‘to the article ‘‘Unreasonable action’’ which appeared on page 10 of the
Eastern Bengal Railway Labour Review of March, 1931? If so, will
Government be pleased to state if any action has been taken on t.he
matter? If not, why not?

~ Sir Alan Parsons: The reply to the first part is in the affirmgtive. As
‘regards the second part, the matter is within the competence of the
'Agent, Eastern Bengal Railway, to decide and I am bringing it to his
‘notice.

FrEE RamLway Passgs oN ForREIGN RAILWAYS.

;" 45. Mr. N. R. Gunjal: Has the attention of Government been drawn
to the article “‘Foreign Railway free passes’” which appeared on page 20
of the Eastern Bengal Railway Labour Review of July, 1931? If so,
will Government be pleagsed to state if action has been ta.ken on the
complaint? If so, what?! If not, why not?
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Sir Alan Parsons: The Honourable Member’s question has brought to
the notice of Government the article referred to. Government do not
consider that any action on their part is called for, as the suggestion in
the article is that the Indian Railway Conference Association should take
up the matter.

COMPLAINTS ABOUT A WAITING RooM FOR RELIEVING STAFF ATTENDING
THE DIsTRICT TRAFFIC SUPERINTENDENT'S OFFICE, CALCUTTA.

46. Mr. N. R. Gunjal: (q) Has the attention of Government been
drawn to the article ‘‘Waiting Room for relieving staff attending District
Traffic Superintendent’s Office, Calcutta’” which appeared on page 4 of
the Eastern Bengal Railway Labour Review of August, 19317

(b) If so, will Government be pleased to state whether any action has
been taken by the authorities to remove the complaints? If so, what?
If not, why not?

Sir Alan Parsons: () Yes, by the Honourable Member’s question.

(b) Government do not propose to take any action as the matter is
one within the competence of the Eastern Bengal Railway Administration
to deal with.

DALY ALLOWANCE OF ENGINEERING SUBORDINATE STAFF OF THE
EASTERN BENGAL RAmLway.

_ 47. Mr. N, R. Gunjal: (3) Will Government be pleased to state if it
‘is a fact that the daily allowanee of engineering subordinate staff of the
Eastern Bengal Railway has been curtailed?

(b) If so, will Government be pleased to state what was the allowance
allowed before and what is now being drawn by them?

(c) Has any memorial been received by the Railway Board from them?
If so, what action has been taken on it? '

Sir Alan Parsons: (q) and (b). Possibly the Honourable Member is
referring to the decision that all Engineering subordinate staff should get
travelling allowance under the conditions formerly applicable to Inspectors
of Maintenance, i.e., when absent from headquarters for more than four
hours beitween 9 pP.M. and 5 A.M. Previously they drew travelling allow-

ance when absent from headquarters for more than eight hours whether
during day or night.

(¢) Memorials have been received from staff on the Eastern Bengal
and North Western Railways and are under consideration.

QUARTERS OF THE EASTERN BENGAL RAILWAY STAFF.

48. Mr. N, B. Gunjal: (g) Will Government be pleased to state if it
is o fact that the Accounts Officer, Eastern Bengal Railway, addressed alf
the Executive FEngineers of that railway to- redistribute suitably the
quarters, so that monthly returns from house.rent would come as. nearly
as possible to the assessed rentl .. . I . s I
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(b) If so, will Government be pleased to state if it is a fact that the
District Traffic Superintendent, Eastern Bengal Railway, Calcutta, still
allows 7 men, who are supposed to be provided with two-roomed
quarters, to occupy four-roomed quarters Nos. 107T, 86A, 87A, 85A and
85B, thus making the railway lose Rs. 35 a month?

(c) Is it a fact that staff drawing Rs. 85 or less have been dischargea.
on accdunt of the fall in the income of the Railway?

(d) If so, do Government propose to adjust the matter so that the
Railway may not further lose the income from house rent?

Sir Alan Parsons: A number of employees drawing Rs. 85 or less per
mensem have been discharged on the' Eastern Bengal Railway. Govern-
ment have no information with regard to the other matters mentioned in
the Honourable Member’s question, which the Agent is competent to
deal with. They are sending a copy of the question to him for any action
he may think necessary.

REORTCITMENT OF STAFF IN STATE RATLWAY Accounts OFFICES.

49. Mr. N. R, Gunjpl: (a) Is it a fact that two competitive
examinationg for the recruitment of subordinates in State Railway
Accounts Offices were held, one in April, 1929 and anothet in October,
1929°? '

(b) Will the Hon'ble Member for Railways be pleased to state (i) the
number of probationers appointed on the result of the above examina-
tions, who are at present attached to the East Indian Railway Accounts
Department, (ii) the number of such probationers confirmed until now
in the East Indian Railway; (iii) the number of temporary clerks, other
“than probationers, in the East Indian Railway Accounts Department who
are now entertained against permanent vacancies, and (iv) the approximate
date by which the ‘Seniority List’ pertaining to the cadre of the East
Indian Railway Accounts Department ig likely to be published?

Sir Alan Parsons: (g) Yes.
(b) The information is being collected.

CONFIRMATION OF RAILWAY ACCOUNTS PROBATIONERS.

50. Mr, N. R. Gunjal: (a) Is it a fact:

(i) that in accordance with the orders of the Controller of Railway
Accounts the probationers mentioned in the preceding
question are senior to all other classes of temporary staff

. and have a prior claim to confirmation;

(ii) that the ‘‘Letters of Appointment’’ of the probati&ners contain
a distinet clause that they will be kept on probation for 3
period of one year only; and

(iii) that Mr. Sankara Iyer, late Chief Accounts Officer, East
Indign Railway, gave a distinet ruling on:the eve of his:
transfer to the effect that the publication of the Seniarity:
List has got nothing to do with the confirmation of the
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probationers and as such they are entitled to be confirmed

on the strength of the orders of the Controller of Railway
Accounts?

(b) If answer to part (a) item (iii) be in the affirmative, will Govern-
ment be pleased to state whether these probationers will be confirmed with
retrospective effect?

Sir Alan Parsons: (g) (i) The probationers mentioned are, for purposes
of seniority, on an entirely different list from temporary staff and have a
prior claim to confirmation.

(ii) The letters state that they will be on probation for one year: but
_confirmation must of course depend on the occurrence of vacancies.

... (iii) Government are not aware what ruling, if any, the late Chief
Accounts Officer of the East Indian Railway gave; but the publication of
# seniority list could omly affect the order, inter se, in which probationers
are confirmed.

(b) These probationers can only be confirmed from the dates on which
¥acancies oceur.

COMPLAINT ABOUT THE TREATMENT OF SUBORDINATES AT THE CAwnronn
CEFTRAL STATION,

51. Mr. N. R, Gunjal: Is it a fact that for some time past
‘complaints were made of the treatment of subordinates at the Cawnpore
Central Station? If so, was any enquiry made and with what result?
Have any of those men who complained been discharged on the ground of
syperannuation? JTg it a fact that on the gratuity bill of any such dis-
charged men on the ground of superannuation there appears the remark
“good, efficient, faithful and continuous’’? If so what is the reason for
such dlscharge:' .

Sir Alan Parsons: Government have received no such complaints.

. ALLOTMENT OF GOVERNMENT QUARTERS IN NEwW DELHI.

52. Pandit Satyendra Nath 8Sen: (a) Is it a fact that the major portion
of Government quarters in New Delhi are occupied by the local P. W. D.
men?

(b) Is it a fact that several clerks’ quarters are occupied by non-sutho-
rised and non-entitled men such as contractors, carpenters, Railway
Clearing Office men, Municipal Office men, ete., which resulted in
additional cost on the part of Government by paying separation and con-
veyance allowances, etc., year after year?

(c) Are Government aware that several quarters are being rented on
higher amounts to outsiders every year by the low-paid allottees mnot
actually in need of quarters or residents of Delhi? If so, what steps do
they propose to take to remedy this?

(d) If replies to parts (a), (b) and (c) above be in the negafive, will
Government be pleased to state what objection, if any, there may be to dis-
tribute these quarters permanently to all Government Departments located
m New Deti?
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The Honourable Sir Joseph Bhore: (qg) No.
(b) Government have no information on the subject.
(c) No. The second part of the question does not arise.

) Government do not consider that the method suggested by the
Honourable Member is as good or as fair to the majority of the clerks
as the system now in force.

CLERKS QUARTERS IN NEw DELHI.

53. Pindit Satyendra Nath Sen: Will Government be pleased to
‘furnish the House with a detailed and complete statement showing sepa-
ratel% the total number of clerks’ quarters in New Delhi (except the Post

and Telegraph Department quarters) as detailed below?—
Type of Quarter. Total No.
“ A’ Type (orthodox) . . . . . .
Do. (un-orthodox) . . . .
“B’ Type (orthodox) . . . . o . ]
Po. fun-orthodox) e e
“C’ Type (orthodox) . . e .
Da. (un-orthodox) . . .
“D°’ Type (orthodox) o
Do. (un-orthodox) . .
E’ Type (orthodox) . . . . . .
Do. (un-orthodox)
Chummery (orthodox) . . . .
Do. (un-orthodox) . .

The Honourable Sir Joseph Bhore: A statement giving the required
information is laid on the table.

Statement showing the number of Orthodoa:hand Un-orthodoz Clerks’ Quarters in New
Delhi.

Classes. |

Type. N ' . i Remgrks.
A B C D E | BSingle. | Total!

! I

| |

. .
Orthodox . . 18 70 | 238 | 970 | 118 104 |1,518

. |
Unorthodox . .| 65| 62| e8| 0| .. 72 | 306 |
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CLERKS’ QUARTERS IN NEW DELHET VACATED BY RETRENCHED CLERKS.

54. Pandit Satyendra Nath Sen: Will Government be pleased to
furnish the House with a detailed and up-to-date statement showing
separately the total number of each type of clerks quarters in New Delhi
(except Post and Telegraph Department quarters) vacated by the retrench-
ed clerks of each department and how those vacant quarters have been or
are being re-allotted to others?

! The Honourable Sir Joseph Bhore: Government do not propose to have
th¥ information compiled as the amount of labour involved in doing so
would be incommensurate with the benefit attained.

ALLOTMENT OF QUARTERS IN NEw DELHI TO CLERKS OF THE LooaL
PuBLic WoORkS DEPARTMENT.

55. Pandit Satyendra Nath Sen: Will Government be pleased to
furnish the House with & copy of the particular para. of rules and orders,
if any, under which the clerks, etc., of the offices (except the SBecretariat
and its attached offices) such as local P. W. D. offices have been declared
eligible to Government quarters in New Delhi and are given preference

over the assistants and clerks of the Imperia] Secretariat and its attached
Departments ?

The Honourable Sir Joseph Bhore: Government are not aware of the
existence of any such rules or orders. '

ALLOTMENT OF QUARTERS IN NEwW DELHI T0 TEMPORARY CLERKS.

56. Pandit Satyendra Nath Sen: Will ‘Government be pleased to
state if temporary clerks in the Government offices at New Delhi are enti-
tled to, and have been provided with, quarters in preference to permanent
clerks: if so, state reasons; and if not, why almost all the temporary
clerks, etc., (except those who are residents of Delhi) employed in local
P. W, D. offices were, and have been, provided with quarters? ‘

The Honourable Sir Joseph Bhore: No. Such clerks in the Public
Works Department as have been allotted quarters have been given them
in the ordinary manner after application.

CLERKS’ QUARTERS IN NEwW DELHI REQUIRED BY THE VARIOUS DEPARTMENTS.

57. Pandit Satyendra Nath Sen: (q) Will Government be pleased to
furnish the House with a foolproof statement, verified by each Department
concerned, showing separately the total number of each type .of clerks
quarters (except Post and 'I'elegraph Department quarters) required by each

Government Department. in_New Delhi during the. .current winter season
1931-32 as detailed below?
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Statement showing requirements and allotments of Clerks’ quariers in New Delks during the
winler sea:onm, 1931-32.

Number of quarters required.

i | i .i P
a3l alslalg]alglalEs P
Department. 12 ElS|8|S|s!8|S|5e |3,
SIEIB|E|B|E|R Slo|y 2 |£w
F|¢ S| 2|82l% k% gfﬂﬁg%%t"*
]
§|21&|5|&|5|8|p|8|5 E"ggg
- - a | - p L 3%l
) <|<|m|m|o|o|a |88 |a 8558
_ - T
P&P. . . ;
Home . . . . '

Finance. . e .

Commerce . . .

Legislative . .

AAsgetnbly . . .
Irm o . . . !

ﬁ &L .. ! } r
D G I M, S . . e o ’
Archsology . . -

]mpelnzal Record

D. G, P. &T
Indian Stores . . _
Givil Aviation . . |
Controller of Printing . )
.IA‘.. H, Q s Branches . i
. i I
RnlWay Boa.rd . i ‘
I | | !

Railway Audit
ﬁulwuy Account . . : ]
AG.CR N
C. B. 'R. . | ] i
! | .
!

|
!
LocalPWD&sOOn |

~ (b) Will Government please furnish a statement in the same formm
showing the actual number of each type of quarters allotted to each Gov-
ernment Department in New Delhi for the winter season 1931-32?

The Honourable Sir Joseph Bhore: Government do not propose to have-
the information compiled as the amount of labour involved in doing so-
-would be incommensurate with the benefit attained.

STATEMENT BY Mz. PRESIDENT ON Mr. C. S. RANGA IYER'S
MOTION FOR ADJOURNMENT RE PUBLICATION IN THE
PRESS OF THE PROCEEDINGS OF THE LEGISLATURE.

Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order,
‘With reference to the ad]oumment motion of which the Honourable Mem-
ber, Mr. Ranga Iyer, gave notice, the Honourable the Law Member-
approached the Chair and represented that he had made a previous engagea
ment to leave Belhi last might and whether the.Chair would agree %o re-.
ceive his ‘considered opinion ‘in ‘writing instead-of his being: present - here..
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"The Chair accepted the request and received the following opinion in writing
“from the Honourable the Law Member on the issue which was referred to
him yesterday. It is in the form of a letter addressed to the Chair.

“8ir, with reference to the inquiry which was made of me this morning, I beg to
.88y as follows—-that, in my opinion, the ordinances have made no change in the
ordinary law of the land in the matter of publication in the public press or other-
- wise of the proceedings of the Legislature.”

‘That being so, the whole object of the adjournment motion is met and
nothing fur ther need be said. I trust the opinion will be considered satis-
‘factory that no change has been made in the publication of the proceedings
-of the Assembly in the public press by the promulgation of the Ordinances.

Mr. S. C. Mitra (Chittagong and Rajshahi Divisiong: Non-Muham-
‘madan Rural): Is that the opinion of the Government?

Mr. President: This is the opinion of the Honourable the Law Merpbet
-of the Government of India.

STATEMENT OF BUSINESS.

The Honourable Sir George Rainy: With your permission, Sir, I desire
‘to make a statement about the course of Government business in the week
‘beginning Monday, the 15th February. On that day, Sir, the order of
"business will be as follows:

(1) Resumption of the debate on the motion to refer to Select Com-
mittee the Bill further to amend the Indian Income-tax Ad:.
1922, for certain purposes.

(2) Motions to take into consideration and pass the Bill to define
and amend the law relating to partnership, as reported by the
Select Committee.

On Wednesday any business unfinished on Monday will be taken in the
-order shown on Monday’s paper and thereafter—

(1) A motion will be made for leave tc introduce a Bill to amend
the Workmen’s Compensation Act.

(2) The debate on the Public Account Committee’s Report will take
place on the motion that the Report be taken into considera-
tion.

The next business will be the voting on excess grants and supplementary

'grants

N

THE HINDU MARBRIAGES DISSOLUTION BILL—contd.
. m. Preslq,ont Further consideration of the motion moved by 8ir .Hari
‘Singh Gour. on the 4th February.

" Pandit Satysndra Nath S8en (Presidency Division: Non-Muhammadan
Buml) 8ir, T beg to resume my half-finished apeech which I delivered on
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the 4th February to a very thin House at the fag end of the day. I may,
remind Honourable Members that I am not moving my motion for circula~
tion, but am proposing that the Bill should be thrown out. I may also
remind the House that this obnoxious Bill is the ghost of the old Bill which
died an unnatural death in 1928. I hope Honourable Members, after
listening to what I have to say, will agree with me that this ghost, instead
of being given any further indulgence should be beaten with a big stick,.
as was very rightly put by my Honourable and revered friend Raja Bahadur
Krishnamachariar, when a similar motion was brought before the House.
last year by the Mover of the present motion. Sir, regarding the opinions
from wluch I quoted last time, I would like to remove one misconception,
These opinions were collected on a previous occasion, not during the current
term, but during the last term, and therefore it is not correct to bold that
these opinions were distributed to Hohourable Members and that they are-
in possession of them. By quoting from those opinions and also from the
Shastras, I showed to the House last time that the views held by the
Honourable the Mover are wrong and that the statements made in the
Statement of Objects and Reagons are inaccurate and misleading. - By
qiioting from Narada himself I showed that a Hindu marriage consists of
two parts, firstly barana or choice of the bridegroom, which is also called
vugddna or formal betrothal, and the second part is panigrahana, which
mesans the joining of the hands of the bridegroom and the bride.

. Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): More ¢orrectly pdnipfdana. '

Pandit Satyendra Nath Seni: Yes, that is the same thing, that is only,
a-synonym. Of these two parts the first, namely, betrothal or barana can
Be altered, but the second cannot. Of the verses quoted from Narada I
showed last time that three of them, namely, verses 8, 19 and 87 speak.
of a very careful examination of the prospective bridegroom, and the rest,
namely, verses 16, 24 and 97 speak of the betrothal only. But for this.
interpretation the verses would become nonsensical. Verse 24 will at oncer
préve my contention. It says:

*Tef the maiden wait till her menses have passed three times, and then choose
another bridegroom.”

I said last time that if this view is not taken, then most of the Honourable
Members of this House would come under the purview of this clause. Sir,
the translation may be a bit ambiguous as given by Mr. Jolly, but the
original will make everything clear. ‘‘Trin ritun samatikramya kanyanyan
varayed varam’’. The word used is kanya which means an unfna¥ried girl
and not a married girl, and so it cannot but refer to betrothal and.nat. to
the final performance of marriage. Then I come to the wokdt PtiHgRhu
which has been translated as remarriage. The original word ss ubed by
Vasishtha and all other law-givers is punarbhu, which is & technicdl term:
and does not admit of a strictly accurate translation. The authors have
mentioned this case as simply a case of probability ; Vasishtha and all other
ldw-givers have mentioned many other cases of such probabilities. They
have mentioned also kaninapuira and sehodaputra. Kaninapuira is the
son of a kanya, that is, of am unmarried girl, and sahodapuira means the:
son of & pregment bride. These are all probabilities only. Tt does not
follow that these enses :ade approved or encoursged by the Bhasttakarast
There is nothing to show that Vasishtha looks upon these cases with any
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amount of favour. As to the position and status of a punarbhu, I have
already stated-that the food served by her 1s not acceptable, and if any one
eats the meal served by her, he will become liable to a penance called
chandrayana. When I was almost finishing the criticism of the objects and
reasons of this Bill last time I received two interruptions. Ome was from
my Honourable friend Mr. Joshi who observed, ‘‘These are grounds as given
by Sir Hari Singh Gour’’, thereby implying that there might be some other
reasons, and also implying at the same time that all those grounds and
reasons have been refuted successfully. The other interruption was a very
encouraging interruption—I should say—from my Honourable friend Nawab
Sir Abdul Qaiyum. He observed ‘“Why not take all these precautions
before the marriage has been actually performed?”’ A truer view of the
thing could not be taken. This is exactly the view which has been taken
by our Shastrakaras as well as their translators and commentators and
has been accepted by the entire Hindu publie. .

Then I come to the grounds for dissolution of marriage. The grounds
are three, namely, impotency of the husband, his imbecility, and the fact
that he is suffering from sanious or ulcerous leprosy. But these grounds
are extremely vague and they will give rise to various complications, social
and legal. These have been discussed by some of the persons who have
given their opinions on this Bill. I discussed these last time and I need
not repeat my arguments. Our sages were certainly not heartless. They
could foresee, as my Honourable friend does, that there might be some
extreme cases which might apparently justify a dissolution. They were
not fools and they were not heartless. Their heart was full of the milk
of human kindness, but their view was that sexual pleasure is not the only
object of life. Even taking the most perverse view of the case, one is
bound to admit that at the cost of one or two cases, imaginary or real, our
sages have advised us to stick to the lofty ideal which is nowhere else to
be found in the world but which is now going to be accepted by other.
societies. Last time I was referring to the Marriage mantras which show
that a complete unification of body and heart of the bridegroom and bride
takes place. The bridegroom says, "‘Let your heart be mine and mine be
yours’’. The bride utters the mantra looking at the pole star—'‘Dhru-
vaham patikule bhuyasam’—may I remain firm to the family of my hus-
band like the pole star; aleo, ‘‘Arundhativavaruddham asmi’’—I should
confine myself to the family of my husband like Arundhati who was the
faithful wife of sage Vasishtha, the very sage whom the Honourable Mem-
ber hag quoted.

Mr, H«.I Joshi (Nominated Non-Official): What about the man?

Pandit Satyendra Nath Sen:He is also bound by the marriage tie. (An
Honourable Member: ‘‘He can marry as many wives as he likes.”’) But
be does not even abandon- his former wives except on special grounds.
These solemn promises are made in the presence of the holy fire and in
the presence of Salagram, which is the holiest of the deities. Does the
Honourable Member suggest that we should fall from the lofty ideal which
has maintained the Hindu society sright for thousands of years? How
can & wife think of dissolution? Spesaking from the religious point of view,
she. is half of the entire body, and some people say the better half of the
body *‘Sarirardham Smrita jaya’’, and it is for this reason that Manu has

i
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distinctly said ‘‘Na nishkraya-visargabhyam bhartur bharya vimuchyate’’
—neither by sale nor by repudiation can a wife be released from her hus-
band. She is completely united to the husband.

An Honourable Member: What about the man?

Pandit Satyendré Nath Sen: The something—no dissolution . . . . , .

Mr. President: The Honourable Member has been giving an elaborate
lecture on the Shastras and I hope that no Honourable Member will in-
terrupt hir in his learned address. .

Pandit Satyendra Nath Sen: This view has been repeatedly held in the
Mahabharats and other Shastras. The Mahabharata says:—‘‘Eka eva patir
naya yavajjivam pargyanam’’'—A woman can have only one husband as
her sole support during her whole life. Honourable Members will re-
member in this connection the well known line from the Mahabharata—
‘‘Sakrit kanya pradiyate’’ —A, girl is given away in marriage only once and
not more than once. Can any Shastra be clearer than this? In spite- of
these clear utterances it has been a fashion for some to, iusst on their
perverse views. I have called it a fashion. I should rather call it a
belated fashion. This dissolution or divorce is being discarded in the West
and it has been completely abolished in some parts of the Western coun-
tries. I should like to read a few lines from the Englishman of the 14th
February, 1925: '

“No divorce in Free State. = Marriage is a sacrament in Ireland. @~ On Mr.
Cosgrave’s motion the Dail has adopted new standing orders depriving persons of
the power of securing divorce in the Free Btate and of the rights to re-marry. Mr

COosgrave said : The majority of the Irish people regarded marriage as a ‘sacramental
tie incapable of dissolution.”

And this is what Judge Lindsay speaks disparagingly, of his own country
—U. 8. A.:

“Five years ago dissolution was one to four; now two to four...... They (i.e., the
figures) are approximately correct for many cities of the United States.”

|

If thig is the view taken by Western countries, should we Hindus,
the sons of Hindustan, the land of Sita and Savitri, try to pass a Bill
which will shake the very foundation of Hindu society by striking at the
very first principle of a Hindu marriage? In this connection I am tempted
to quote only one other opinion which gives the views of some of .the
Western thinkers in this connection. They are not orthodox - Hindus.
One of the gentlemen in giving his opinion says:

“If the Hindu is to be taunted for holding this old-fashioned view of marriage,
he has the satidfaction of erring in good company. Mr. H. Slesser who was the
Bolicitor General in the Labour Government of 1924 says that ‘Chastity which is the
discipline of sexual life has been corrupted by Divorce.’ Now, Mr. Slesser is not

an orthodox reactionary Brahmin who is the target of the sneers and tannts of our
social revolutionaries.’

Then again, *‘it is 8 well known fact that the late Mr. Gladstone strongly.
opposed the English (Divorce) Act of 1857, as subverting the principles of
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Christisnity and morality”’. That Gladstone’s apprehension was welt
founded is proved by the following words of Lord Chief Justice Campbell
which Sir Hari Singh Gour and his allies should deeply ponder over:

“I have been sitting two days in the Divorce Court and I am afraid of the
monster I have called into existence. There are now 300 cases of divorce pending.
This is rather appalling. There seems some reason to dread that the prophecies of
those who opposed the change may be fulfilled by a lamentable multiplicatich of
divorces and by the corruption of public morals.”

To quote the Rev. Graham again:

““This one breach in the old law of indissoluble marriage has reacted disastrounsly
on the security of home-life; and experience .seems always to show that when once
divorce is8 made possible on any pretext whatsoever, tie pbrcentage -of divorces will
increase year by year continuously. - None but those who are obsedeed with a spirit
of social vandalisa can view such a situation with equanimity.’s

Sir, before I conclude, I should like to remove at least one misconceptiom
of the Honourable the Mover. Speaking on this Bill in 1928 he observ-
ed:

“The learnel commentator, e.g:, the learned Dr. Biihler, the translator of Matiu,
cites a long series of quotations from the sacred writings of Gautama, another
writer of great repute in Chap. XVIII, verses 16 and 17 and Vasishtha Chapl
XVII, paras, 75 and B0, it is explicitly written, and Kullukabhatta (he says Kalukbhat—
perhaps he does not know accurately the exact name of the commentator), the reputec
commentator of Mana, who is recognized by the orthodox and the reformers alike as
the most authentic commentator of this great work of Manu, points out that this separa:
tion of husband and wife ipso focto dissolves the marital tie, and after the periods
mentioned by Manu the wife is free to remarry.’”’

Sir, here is Gautama and here is Vasishtha and here is Kullukabhatta. X
challenge the Honourable the Mover and say that none of these says what
has been ascribed to them by the Honourable ther Mover. The eriginal
verse of Manu to which he refers is from Chapter IX, sloka 76. I shall give
you the original verse. Though the translation is clear he has misunder-
stood it. The verse is: -

Proshito dharma-kdrydrtham pratikshyoshtannarah samdh,
Dharmdrtham trin Yashortham vd Kdmdrthaem trinshu vatsardn.

““If the husband went abroad for some sacred duty, she must wait for him 8 years.
If he went to acquire learning or fame, six years. If he went for pleasure, three

yedrs,
On this he adds a footmote:

“Gaut. XVI1II, 15, 17; Vas. XVI1, 75-80, Kulluks, Nériyana and ,I-nghavi-
nanda declare that after the expiration of the terms mentioned, the wife shall go td
seelr her husband.’”

Now the difficulty lies in this expression, ‘‘to seek her husband’’. The
translator does not say that she should seek ‘‘a’’ husband but that she
should seek ‘‘her”” husband. This has been misunderstood by the Hon-
ourable the Mover as meaning that she must seek another husband. (4n
Honourable Member: “‘But supposing his whereabouts are unknown’’?)
The commentator Kullukabhatta says:

. e i;'[:;’%m patih c,}fu_z‘u' 'f’G’Qhﬂﬂ‘ ?atnya pratikshaniyah trddhwdm pgftican;m'dhim;
i.é., after the period she shoild go to her husband. s
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This actually occurs in Vasishtha, and Kullukabh‘a.tta quotes him- and
makes this statement. (An Honourable Membef: .‘But:, if hig fwheye-
abouts are not known?”’) Then the injunction contained in .the preceding
sloka-will bold good, wiz.:

“Jivet silpair agarhitail.”’

__“She should live by pursuing blameless occupations.”” (An Honourable
Member: “That is not in the original text.’’)

Mr. President: Order, order. I appeal once more to Honourable Mem-
bers not to interrupt the learned lecturer.

Pandit Satyendra Nath Sen: As this has been challenged, I shall give
vou, Sir, the original verse. Here is Manu:
“Vidhaya proshite vrithim jivenngyamam- asthita.
Prozhite twavidhayaiva jivechehhilpair agarhitaih.”
“If the husband went on a journey after providing for his wife she shall subject

herself to restraints in her daily life; but if he departed without providing for her,
she must subsist by pursuing blameless manual work.” '

Sir, the Shastras are to be taken as a whole.. I have already told
you that the grounds given are vague and even taking those disabilities to
be of the extreme type, the Shastras won’t allow & dissolution. They
have got verv clear utterances on such points as impotency and so forth.
Bhargaviya Karmavipaka says:

Klivem va dushitam vapi vyadhitam vriddham eva va,
Susthitam dusthitam vapi potim ekam na langhayet.”

“The husband. be he impotent, sickly or old, well-circumstanced or badly-circam-
stanced, should ‘not be abandoned by his wife.”” (Hear, hear.)

And this is from Parasara, who is held in the highest esteem in
Kaliyuga: .
Daridram vyddhitam murkham Uharttaram ydé na manyate
Sd Mrita jdyate vydti vaidhavyem cha punah punah.”’

‘A wife who does not care for such a husband will suffer widowhood in her suc-essive
rebirths.””

Then, again, this is from one of the Puranas:

“Kutsitam pdtitam wvidkam daridram roginam jedam
Kulajd vishnutulyam chae Kdntam pashyats santatam.”

‘Jada’ in the sloka is the synonym for ‘imbecility’. I could multiply
texts like these but I do not wish to take much. time of this Honourable
House and I shall conclude very soon. (An Honourable Member: ‘‘How
long’?) I will not take more than five or six minutes more. (Some
Honourable Members: ‘‘Go on, go on.”’) Sir, as a member of the Work-
ing Committee of the All-India Varnashram Samgha, I think it my ‘duty
to read a few lines from a petition which has been submitted to this Hon-
ourable House by that body: i

. ‘The said Bill is subversive of the réligious notion of a Hindn marriage which
is known as a sacrament which can never be dissolved. Your petitioners submit that
Dr. Sir Hari Singh Gour has not studied the sacred literature of the holy Banatan
Dharma (Hear, hear) nor has he any acquaintance with or respect for its daily
Practice as traditionally interpreted and followed. (Hear, hear.) He has no genuine

regards for the ancient Hindn Vedic religion (Hear, hear), nor has he any mandat
from any body to inﬁauce Bills. of this, nfﬁu;e,?,‘ T >)' <o v mancate

(o}
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An Honourable Member: Not even from the ladies?

Pandit Satyendra Nath Sen: No. I quoted their opinion last time.
““Neither morally nor as a matter of convenfion ig it right that he should
be allowed to interfere in Hindu religious matters against the oft-reiterat-
ed policy of non-interference regarding them’''. Sir, I hope this Assem-
bly will not wound the religious feelings and sentiments of the Sanatanists
who, though they are not so vocal as some of our other friends, form the
bulk of the Hindu population. Sir, it was only the other day—in Septem-
ber 1929—that this Assembly gave offence to the dumb millions including
the orthodox Pandits—who are no better than the dumb millions nowadays
—by making an outrageous encroachment upon the same sacrament of
marriage. You can take it from me that a reaction has already set in.
A huge disquietude is brewing in the country. If it ig the will of the
Honourable Members to go on committing mischief in this way, there
will be such an upheaval in the country as none will be able to cope
with. Sir, T have finished. I hope Honourable Members will combine—

I hope the Government will also combine with us—in throwing out this.
Bill.

Mr. N. M, Joshi: Sir, I rise to support the motion made by Sir Hari
Singh Gour. His Bill seeks to remove to a small extent and, in my
view, in a very imperfect manner, one of the unjustifiable restraints upomn
the personal liberty of those people who are born Hindus and who are
regarded as Hindus. Sir, marriage, in order to be happy, must be a
voluntary partnership, and married life also to be happy must continue
to be a voluntary partnership. When the partnership ceases to be volun-
tary it becomes unhappy. No man has a right to compel people to
remain in partnership and to make them unhappy in this respect. I feel,
Mr. President, that to compel people to remain in a married state of life
when that state is not a happy state, s a positive cruelty to the parties
to the marriage. I therefore feel that every freedom should be given
to the parties to the marriage whenever thev think fit, to dissolve the part-
nership. From that point of view the Bill introduced by Sir Hari Singh
Gour is not perfect and does not satisfy people like me.

Hindu society, Mr. President, is, as we all know, partial to man and
it has always tried to put restraints upon women, whereas man has been
left free without similar restraints. In the case of marriage this is espe-
cially true. A man in the Hindu society can marry any number of wives,
but a woman, as my learned friend told us, must tie herself down to one
husband under all circumstances. It is true that both man and woman
can under certain circumstances get a judicial separation from each other.
That is a small mercy of the present law, but in the case of the man, whe-
ther he gets judicial separation or not, when he does not like a wife, he
can take another wife. In the case of a woman, although she may get
judicial separation, she is not permitted to marry again. I think this is
a great injustice committed upon women by the Hindu community, and’
the sooner we get rid of this the better.

Sir, T wish to make one thing clear. The Honourable Member who
gave us o learned exposition of the Hindu Shastras, told us that we
should not offend the orthodox community. Let me tell him that we have
absolutely no desire to offend the orthodox community at all. This BilF
does not compel the orthodox community to have divorce. No orthodox
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woman will be compelled to apply for a divorce. .Therefore, we are not
offending the feelings of the orthodox community at all by this Bill. The
Bill is a permissive Bill. Those who want to seek divorce will be given
the divorce and I do not therefore understand why the orthodox ¢ommunity
should at all be offended when people who like to get divorce get it. No-
body is compelled. He also gave instances of other countries where the
freedom may have been abused, but it is not & good argument that, because
some people abuse freedom, therefore there could be no freedom at all.
We know that some people steal, but we do not put every onme for that
reason behind the prison bars. If we give freedom, there will be some
people wuo will abuse it, but that is not a good reason why all people should
be deprived of their freedom. Moreover, although we may permit divorce
or dissolution of marriage, that does not mean that everyone is going to
seek divorce, and this does not happeh in any country. As a matter of
fact, when we take a flat and become accustomed to it, we do not change
it in a light-hearted manner. On the contrary, we suffer some inconve-
nience and stay in the same flat. Who, therefore, would think of seeking
a divorce mn a lighthearted manner? o

Mr. President, Pandit Satyendra Nath Sen, who apposed Sir Hari
Singh Gour’s motion quoted Shastras. My view is that these Shastras
or Hindu scriptures were made thousands of years ago. I do not know
whether these regulations made by the scriptures were suitable for the
ancient times or not. I am not a learned student of history. But I know
this that these regulations do not wholly suit the present times. There are
some regulations whiclkare handed down to us from ancient times which
are found to be quite suitable for our present times and we should keep
them. But there are some other regulations which are unsuited for our
present times. Therefore, we must either revise these regulations or
abrogate them wholly. Sir, I am not one of those people who would allow
himself to be guided by regulations made thousands of years ago without
inquiring whether these regulations suit our present necessities or not.

The Honourable Member who opposed the motion said that we should
12 Noox take precautions before the marriage. People generally
* do so. When ‘parties marry, they make it their business to
see whether they are suitable for each' other or not, but as human Leings
we are liable to err and it should be open to us to correct our mistakes.
Moreover, although we may be very careful before the marriage and take
all precautions, vet some circumstances do arise after the marriage which
necessitate the dissolution of the marriage. So it is no use simply saying
that we should be very careful before the marriage. The Honourable
Member who opposed the motion said that we should keep a loftv ideal
of chastity before our minds. There is no one in this House who will
not keep that lofty ideal before his mind but a forced chastity is not of
much moral value. If chastity is to have moral value it must be a verun-
tary one. TLeave the woman free either to have a divorce or not to have
divorce.

Pandit Satyendra Nath Sen: Do away with the marriage laws a'toge-
ther. Let them be free.

| Mr. N. M. Soshi: When that question is brought before the House, I
shall express my opinion on that question. I am not here to-day called
c?2
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upon to discuss that question. I am called upon to discuss the qucstion
whether dissolution should be allowed in certain circumstances or nut. 1
therefore think that, although every one of us entertains and cherishes a
lofty ideal of chastity, vet we are not prepared to compel people to re-
main in a married state aga‘nst their wishes when they find that the
married state does not conduce to their happiness. The Bill put for-
ward by Sir Hari Singh Gour, as I said in the beginning of my speech.
does not go far enough. He is trying to please the orthodox commiunity,
but he will not succeed in his attempt. He will not get the support of
the orthodox community and people like me who will vote with him are
not fully satisfied. Therefore I feel that when he makes his next attempt
at social reform, he will take a lesson from this fact that the orthodox
community will oppose anything that he brings forward, whether there
is support from the Shastras or not, because Shastras are so numcrous
that it is easy for any one to get some authority for his view from some
old book. I therefore hope that when the Honourable Member next
brings forward another measure of social reform, he will see that it sat’s-
fies the minds of people who look at questions from a rational point of
view without taking the trouble of pleasing the orthodox community. I
hope the House will pass this motion.

Mr. B, Sitaramaraju: (Ganjam cum Vizagapatam: Non-Muhamma-
dan Rural): I beg to move:
" “That the Bill be re-circulated for the purpose of obt?ing further opinion ihere-
[}

on of the Hindu community including men and women that community and also
including their organisations.” :

In moving this amendment I have taken note of the fact that his Bill
was once circulated for public opinion, but that was some years ago and
the opinion then gathered was before the House, when the House was
given an opportunity to discuss that Bill. On that occasion, Bir Hari
Singh Gour made the following statement when he went through his
Bill:

*I do not wish to press this motion upon the House if the bLulk of my country-
men are opposed to this. I tabled this Bill with the concurrence of a large namber
-of my friends, and if I should name them, they would probably say that they have

since changed their minds, but I can assure you, Sir, that there is a large body of
public opinion behind this measure.’”

Then he says:

“My Honoursble friend (Lala Lajapati Rai) is perfectly right that the time is
not vet ripe, and because that time is not yet ripe I take his advice and I will re-
new the measure on a more propitious occasion.’’

In fact, he has not made any changes even in the Objects and Reasong of
the Bill notwithstanding all that happened then and thereafter. My
‘Honourable friend, the Leader of the Nationalist Party, in his opening
speech remarked, however, that public opinion in this countrv has changed
since he last introduced that Bill, and womanhood in this countrv has
sufficiently advanced now and that he is assured that a large bodv of
public opinion will be behind this measure if it is passed into law. He
also mentioned as an instance the Divorce Act passed in the Baroda
‘State. My friend is thinking of the Divorce Act of Bareda. Some of
‘my other friends are thinking of the reception given in the countrv to
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the Sarda Act. I, for one, cannot say whether public opinion to-day is
any more favourable than it was when Sir Hari Singh Gour introduced
that Bill. However I say that this is entirely a matter which is the
concern of the people who will be directly affected by this Bill. This Bill
is called the Hindu Marriage Dissolution Bill, but it does not apply, nor
is it intended to apply to all Hindus, because there are several commu-
nities among Hindus who have wider powers for divorce than those pro-
vided under this Bill, and that fact was taken note of by the Mover of
this Bill when he mentioned in clause 8 that this Bill was not intended
to restrict the rights of dissolution of marriages otherwise existing. It
is intended to apply to a particular section of people of the Hindu com-
munity who consider their marriages indissoluble. The reason for saying
that this Bill is intended to apply to that section also has been stated by
the Mover of the Bill. The last spealter remarked that this Bill is mnot
intended to compel the orthodox opinion to accept this Bill. But that is
not correct because in quoting certain texts of the Smritis, in support of
his Bill, Sir Hari Singh Gour is of opinion that that is the Shastraic law
but as that has fallen into desuetude, he wanted to clear that doubt whether
the law as given by the Shastrag is not intended to operat: in favour of
dissolution of marriage in all castes. That is why insthe preambie he
5a¥S

‘““Whereas it is expedient to remove certain doubts regarding the dissolution of
marriages of persons professing the Hindu religion. ... .. *”

If this Bill is not intended to affect orthodox opinion in this country, then
it is certainly uncalled for, because there is already an Act of 1872 which
can easily give relief under all these conditions for the unorthodex. If
I have time I will refer to that later on. Therefore I take it that this
Bill is intended to give an interpretation of the Shastraic law which neces-
sitated my Honourable friend Mr. Sen elaborately to deal with the Shas-
traic law on the subject to which I propose to come presently. In a matter
like this, 1 would consider that the opinion of the community directly
affected by such legislation is absolutely necessary because it is they
after all who have to support this Bill. In the absence of support from
that community who will be affected by this Bill, it would be Cdifficult
for any State to administer such a law and the law would be a dead
letter on the Statute-book. In this connection I should like to quote one
speech of the Honourable the Home Member on a similar occasion. The
Home Member said:

““Any kind of legislation which impinges upon social customs, usages and status
ought not to be undertaken without the greatesi caution and deliberation, and that
is particularly true of the law relating to divorce. It regulates the most intimate
personal relations of the community affected. Before the House can reasonably be
asked to accept this measure I venture to say that it ought to stipulate that there
should be a reasonable body of evidence to show that the community concerned desire
an amendment of law.” :

That is a very proper view to be taken by any reasonable Member of
the House, in this matter. Sir, I have acknowledged that this Bill was
once before the public and certain public opinion was then gathered. If
it were to be assumed that the public opinion in the countrv to-day is
not any more favourable than it was when this Bill was circulated for
public opinion it ‘would be my duty in the name of the people T represent
that this motion should be opposed. I have already stated that Sir
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Hari Singh opines public opinion is changed now in his favour. Apart
from that the opinions then gathered were not satisfactorily collected.
Whenever the Government of India gather public opinion, thev only gather
it from official sources, very much in the same way they do official re-

turns. I will give you a few examples. For instance, here on page 25
Mr. Percival, I1.C.S., says: .

“I am in favour of the Bill.

e The matter, however, is primarily for Hindus to
decide.”

Then there is another opinion:

“With reference to Government letter, etc., I have the honour to state that the

(ilollectors consulted are in favour of the proposed enactment and that I agree with
them.”

Then, the District Magistrate of Burdwan reports that he is:

‘‘personally in favour of the Bill. The proposals are not welcomed by the Ilindu
community.”’

The District Magistrate of Birbhum says that he has no comments to
offer, and so on and so forth. Quite a large number of these opinions
which have been collected are from official sources, and the real
public opinion of the Hindu community, particularly of those com-
munities among whom divorce is not vet practised and which it is the
intention of the Honourable the Mover of this Bill to affect, hag not been
adequately gathered. I do not of course mean to say that none >f those
communities who would be affected by this Bill have been consulted at
all. They were consulted to a certain extent, and the opinions then
gathered were entirely against this Bill. But the main ground = which
compelled me to table this motion however is that since the Mover of
this Bill stated that public opinion is decidedly more in favour of the
Bill now than it was before, I thought that it would be far better o have
ample evidence that that community desires such a legislation; and
in that case we could go straightaway into Select Committee and discuss
the provisions of the Bill. As that evidence is wanting I have given
notice of this motion. ' ’

Had it not been for a reference in the Bill itself that this Bill is in-
tended to restore the old law, I would not have troubled myself to refer
to any texts at all now. References to the texts have already been made
to a large extent by my Honourable friend, Pandit Sen. I am not or-
thodox and I am not heterodox either. Therefore I can take a dispas-
sionate view from the manner in which this Bill has been drafted and
the way in which the texts have been brought up for discussion, it is
my duty to say a few words on those texts themselves. The Honourable
Leader of the Nationalist Party is of opinion that all Hindu marriages can
be dissolved under the Shastraic law. Pandit Sen on the other hand is
of opinion that no Hindu marriage can be dissolved. I respectfull sub-
mit that both of them were speaking only half-truths, because in certain
cases Hindu marriages can be dissolved and in certain other cases they
cannot be dissolved. The reason is this. Under the Shastraic law there
are eight forms of marriages. Of these eight forms, the Brahma, Daiva
and Arsha forms are religious marriages; Prajapatya, Gandharys and Asura
civil marriages; and Rakshasha and Psishacha are sinful marriages. Of
these eight forms of marriages, it cannot be gainsaid that a religious marriage
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being o sacrament can never be dissolved, whereas a'civil marriage can always
be dissolved, and I will presently quote my authority for that view. Manu
says the religious duties of husband and wife are” comrelatéd and there
shall be fidelity till death. = Further he says nuptial mantras cannot be
administered to non-virgins. .But all these relate to religioug marriages.
It is wrong to state, as my friend Pandit Sen has done, there is no such
thing in Manu as remarriage. ‘I should like Pandit Sen o téli me, if
remarriage is not allowed in Manu, what this particular text means:

“Sa cha da/_ughata. yoni sya dgata pi va paunarbhavena  bhartra sa punc-
camskaram arhat?’ (in Chapter IX of Manu at 176.) : ’ )

I particularly want to stress the word punasamskarm arhati. 1t
means that marriage is lawful. The translation is ‘lawful’ but I am
‘prepared: to concede to my friend Pand} Sen that ‘lawful’ may not be an
accurate translation of the word Arhati. That word means something
more than lawful, and it shows that she is deservingly entitled to Le re-
married. Therefore it cannot be said that there is no such thing as
remarriage in Manu. '

Pandit Satyendra Nath Sen: But this is not marriage in the proper
sense of the term.

Mr. B. Sitaramaraju: It is very difficult to say ‘what is -the Lroper
sense of the term of marriage and what is not the proper term of marriage.
It is a matter of one’s view point.

Pandit Satyendra Nath Sen: The word ‘‘marriage’’ does mot occur in
the text.

Mr. B, Sitaramaraju: It does because the text says Samskaram. 1
understand my Honourable friend when he says that it is not a pioper
term of marriage because in ancient life the people who had bLecome
religious would certainly consider all religious forms of marriage
to be Al and all non-religioug forms of marriage to be A2, or, to use
an exact expression, those marriages which are religious were deemed
praiseworthy and those which were not religious were not deemed praise-
worthy. In that way my Honourable friend is entirely right. But when
he says that the word pumarbhu is a technical term which means that she
is g degraded woman, I venture to submit that it is not so.

Pandit Satyendra Nath Sen: I quoted the Shastras in my support.

Mr. B. Sitaramaraju: I am also quoting from the Shastras. I will read
translation by Dutt. 1 have got the original text also here but I do not
want to repeat the Sanskrit text which many Honourable Memberg will
not understand and so I shall quote the translation; and if my Homnour-
able friend says that a word is not properly translated, I am prepared to
take up thae challenge, and take the original. IX. 176 gays:

“If that wife who is a virgin takes another husband, then let the second husband
lawfully marry her again. Similarly if a wife after having deserted -the husband of
her girlhood and known another man returns to her husband of girthood, let the
first husband lawfully marry her again.”

and in the previous verse the term Paunarbhava is stated to mean the
son of a remarrié woman, :
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Pandit Satyendra Nath Sen: Whose translation is this?
Mr. B. Sitaramaraju: Dutt’s translation.
Pandit Satyendra Nath Sen: Mine is by Biihler.

Mr, President: Order, order. The Honourable Member had an oppor-
tunity of dealing with Shastras for an hour and a half. Let Mr. Raju have
a few minutes to quote Shastras.

Mr B. Sitaramaraju: I am prepared to concede to my Honourable
friend that, so far as these religious marriages are concerned, the text in
this book of Manu says that they are indissoluble. But that is not all.
There were several marriages which are not religious marriages and which
can be dissolved. That is my point. Again I would like to say that
both the Leader of the Nationalist Group as well as the Honourable
gentleman who is his follower have not accurately quoted the texts of
Narada itself. They both are wrong. We are now concerned with the
verses quoted by Sir Hari Singh Gour ir support of his Bill, and all those
verses are from Narada; and Sir Hari Singh Gour and my Honourable
friend take the extreme views. Mr. Sen would say that all those verses
refer only to betrothal couples excepting the three about the suitors. Sir
Hari Singh Gour would contend that the verses support his proposition that
a marriage could be dissolved. Both of them are mnot correct. Verse
No. 24, which was quoted by Mr. Sen and which is found in the State-
ment of Objects and Reasons, certainly refers to a bridegroom and No. 37
refers to a suitor; but No. 97 undoubtedly refers to a husband; and the
fact that my Honourable friend, Sir Hari Singh Gour, hag thought it desi-
rable to mix up all these things together—the qualifications of the suitor,
betrothed couple and husband—as the conditions under which a wife could
dissolve the union merely shows that he did so in order to make a bulky
argument in favour of his Bill. If he had not done so, he would not have
given an opportunity for Mr. Sen to attack the whole lot in the Bill; but
as I have said Mr. Sen also is not correct; but we are not concerned with
all those verses now. I am not prepared with all respect to the Leader of
the Nationalist Group in hig reasons to follow him through the gutturs of
the bygone ages, but I would like to read this much which is really
material to this Bill—verse 97—which says:

‘““When her husband is lost or dead, when he has become a religious ascetic, when
he is impotent and when he has been expelled from caste, these are the five cases
of legal necessity in which a woman may be justified in taking another husband.”’

By what stretch of imagination can my Honourable friend Mr. Sen contend
that this verse refers to a betrothed couple only? A man does not become

a husband unless the marriage is complete; she is entitled to marry again,
according to this text.

One mistake my Honourable friend Sir Hari Singh Gour made and it
is this; in quoting this text which undoubtedly refers to a married state,
where the wife is entitled to dissolve the union under those conditions, on
the strength of this passage he would like to contend that the whole Hindu
community under this verse is entitled for a dissolution of marriage. He
is wrong there because in the very chapter he himself -has quoted I would
invite his particular attention to three verses which will disprove his con-
tention. These verses are Nos. 3, 28 and 29. These thrée would disprove
his contention that verse 97 which says that a wife can dissolve a union
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and take another husband should apply to all Hindus. My Honourable
friend cannot question the translation because he himself has quoted from
this book—the Sacred Books of the East by Max Muller—and I am entitled
to quote back the same book. It says:

“Of these two parts of the marriage ceremony, ihe choice of the bride is declared
to lose its binding force when a blemish is discovered in either party. The marriage
prayer which is recited during the ceremony of joining the bride’s and bridegroom’s
hands is the permanent token of matrimony.”’

An Honourable Member: Read the commentary.

Mr. B. Sitaramaraju: I do not care for commentaries; I am reading
the text and that a commentary is after all a commentary and I am as
good a commentator as anybody else and my opinion is as good as anybody
else’s. This verse would show that a betrothal could be dissolved but the
marriage ties cannot be dissolved; and Max Muller and people who are
not well acquainted with Hindu society are puzzled because they find here
is a text which says marriages could be dissolved and here is another text
which says that marriages can never be dissolved ; they find it inconsistent;
but they have not carefully read these passages and say wuatever they
thought in their commentaries and that is the reason why I rely more
upon the text than upon the commentaries. The next verse is much more
clear. It says—I am reading No. 28.—‘Once is a family property
divided, oncc is a maiden given in marriage and once.................. "’ each
of these three acts is done a single time only among the virtuous. There
also marriage is described to be indissoluble among the virtuous people,
and I have said what is virtuous and what is not virtuous when I enu-
merated the 8 forms of marriage just a few minutes ago. The next para-
graph settles practically the whole question raised by my friend Sir Hari
Singh Gour, Tt is this:

‘“This rule applies to the first five forms only beginning with the...... form of marriage
and not to the three others beginning with the Asura form......the irrevocable gift of
a maiden to a particular suitor depends upon the qualities of the suitor.”

In other words, it means this, that, so far as religious marriages are
concerned, they being a sacrament they cannot be dissolved, but where
civil marriages are concerned they can be dissolved, and the passages
which my friend Sir Hari Singh Gour has quoted were from a chapter
which began with the qualifications necessary for a suitor and where mention
was made of the circumstances under which a union can be dissolved. There-
fore I sayv that verse 29 makes the position clear as regards the application
of verse 97 is concerned. This view held by the -ancient Smrithikaras
does not seem to be so outrageous as some of our friends seem to imagine,
because recently in England there was a conference of Bishops, and at that
conference it was decided by them that where a marriage is performed
in a Catholic Church, that marriage, being a sacrament, cannot be dissolved,
and that marriages performed outside the Church can be dissolved. That
is practically: the view of the ancient Smrithikaras. Whatever tke merits
of that may be, I would like to point out that it is not my intention to
go any deeper into the matter of these texts mow. It requires a very
careful consideration, some amount of sympathy and also some amount
of toleration is necessary to understand them, If only orthodox opinion
in this country is more tolerant, and if social reformers like my friend Sir
Hari Singh Gouw¢are less impatient, even this country would be still a
happy place to live.
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So much about the objects and reasons of my friend’s Bill, but I say
that the main object of his Bill is not that he was in doubt as regards

Shastraic Law. The real object is this, and Sir Hari Singh Gour, has given
it in his Code:

““So long as Hindu law remains a part of the religious law of the people, caste
must ocontinue to pla{ its part and the first step that appears necessary :mn the
a

reforms of the Hindu law is to remove it from the control of the Shastras and place
it in the hands of the Legislature.”

His real object is that the Legislature should take control of all Shastraic
Laws of Hindus, and this Bill is only a thin end of the wedge. I per-
sonally sympathise very much with my friend, but I might point out that,
if my friend wanted to bring forward a Divorce Bill, he should have brought
forward a pucca born Divorce Bill. I for one hate anybody tinkeéring with
this problem, which is by far a serious problem; it is connected with the
most intimate relations of husband and wife. The point for our considera-
tion is this. Should any section of the Hindu community hold marriage
as a sacrament or not? - If it is to be a sacrament with them, then this
Bill goes too far. If it is not to be a sacrament, if it is the intention of
this Legislature and if it is within the power of the Legislature to say that
those sects of Hindus cannot hold it as a sacrament, then this Bill does
not go far enough. The Honourable the Mover has mentioned three
causes under which a woman is entitled to a divorce. Why should the
divorce be restricted to these three terms? There are 101 causes under
which an American wife is entitled to do so, there are so many causes from
which a woman suffers much more acutely than any of those mentioned
in this Bill, and for which relief is certainly desirable, Further, some of
the terms which my friend has described are incapable of description and
would give rise to a considerable amount of litigation without affording
the real relief to the parties concerned. All that this Bill would do is to
say that a woman can be divorced for these three causes. Take for in-
stance every one of them. Each in itself is undoubtedly a very good
ground for a woman to dissolve a union, because no reasonable man in this
House would say that given such conditions such a woman should be com-
pelled to live under such conditions. Every reasonable man must agree
that it would be very hard upon the woman to make her live under such
conditions. But what about the men? They should also be entitled to
an equally fair treatment. Is the man entitled to dissolve a union with
a wife simply because she is not virile or that she is stupid or unfortunate
enough to contract leprosy or consumption? Would the law then enable
him to deprive her of the maintenance to which she is entitled? Manu
says in a corresponding verse to this. ‘‘Even a woman if she is stricken
with an incurable discase no husband is entitled to discard her or to re-
marry again without her consent’’. All that I would like to say is this:
If the time has come to abandon the sacramental character of a marital
tie and if there is to be a civil marriage instead, then I would entirely
agree with my friend Mr. Joshi and say that this Bill does not go far
enough, and I am prepared any day to have a Bill under which the
husband and wife will have equal and absolutely just rights. In that con-
nection I would like to mention that such a thing is not impossible. See
how the Russians have solved the problem. The Divorce Laws of England
and America are not satisfactory to my mind. The only people who have
solved that problem and who have put the marriage laws on a just and
proper equal footing between man and woman are the Russians, and 1
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would rather have a Bill of that type 1f marriage is not to bq @reated as a
gacrament. According to the marriage laws of Russia only civil marriages
under the Soviet laws are recognised; and they even went to the length of
saying that a marriage in a church does not invalidate it. That is how
they put it. The marriages have to be registered, but that can be’ dpne
at any time, even after they have bad children. To enable registration,
there should be mutual consent, and each party should be at least over
18 years of age, and they must mutuaily be informed as to the state of
each other’s health. In order to avoid invalidity, the persons should both
be unmarried at the time, that is to say they cannot have more than one
partner at . time. They should not be mentally defective. Both husb}md
and wife have full freedom as to the choice of occupation or profession,
and what is more important, marriage does not prevent a party to the
contract from changing his or her residegce. ‘That is to say a husband can
live in one house or in one town and the’ wife can live in another house
or in another town. Change of residence by one does not impose an obli-
gation upon the other party to follow. A party to marriage in need, due
to incapacity or unemplovment, is entitled to be maintained by the other;
that is, if the husband is disabled, it is the duty of the wife to maintain
the husband and vice versa. That right is preserved even ‘pon dissolu-
tion, if incapacitated, for a period of one year, and i#*unemployed, for
six months, Ag for divorce, a marriage can be dissolved by mutual con-
sent or even at the desire of one of them. No grounds for divorce are re-
quired, and a petition orally or in writing at the Registrar’s office is
sufficient.

Mr. C. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Where did you get all this?

Mr. B. Sitaramaraju: From the Year Book of Soviet Russia. I am
}ust developing the point that it is quite possible to have a purely civil
inarriage where the rights of both the husband and wife can be equal and
can be justly safeguarded. Therefore, it cannot be said that a pure con-
tract of the kind to which my Honourable friend Mr. Joshi has just now
referred cannot be described as a possible marital tie. All that I would
like to say however is that this is a matter entirely for the people directly
concerned with the legislation, and I move that the Bill be circulated for
eliciting the opinion of those Hindus concerned.

Mr, President: Amendment proposed:

“That the Bill be re-circulated for the purpose of obtaining further opinion there-
on of the Hindu community including men and women of that community and also
including their organisations.”

Mr. C. S. Ranga Iyer: Sir, the amendment is only a dilatory motion.
It reminds me of an old English saying, ‘‘Promise, pause, prepare, post-
pone and end by letting things alone”’. I do not really see why the Hon-
ourable the Mover of this amendment wants an accumulation of literature
on this subject by circulating it. I do not really see why the Mover of the'
amendment does not decide straightaway as to what he should do in
regard to this matter, either to take it as it is, or to go to the Select
Committee and amend it, or to oppose it. My Honoursble friend Pandit
Satyendra Nath Sen with a battery of Vedic literature on the subject
came to this HoMse and bombarded my learned friend to the right (Sir
Hari Singh Gour) with all the Vedic and Shastraic ideag most of “which
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we have forgotten and some are unwilling to remember in these spacious
days of social reform. (Mr. B. Sitaramaraju: ‘I have given the reason.”’)
My Honourable friend Mr. B. Sitaramaraju—whose father’s voice, who
once sat in this House, we were so much pleased to hear—was quoting
from the legal literature of a country which I still consider to be primi-
tive. I do not know why he should have gone all the way to Soviet
Russia in order to assail my Honourable friend to my right. If he had
just confined his arguments to more cultured countries of the West, for
instance, England and the continenta] countries like France, even America,
where incompatibility of temperament would be sufficient proof for a
divorce—if he had confined himself to such advanced countries, it would
have been easy for us to meet his arguments. 1 would remind him of
a wonderful article written by that fascinating scholar and great states-
man Lord Birkenhead in one of the British magazines. The article was
on ‘‘Cannibals and Cooking Pots’’. Lord Birkenhead was referring to.
Soviet Russia. I would rather throw my Honourable friend’s suggestions
into the melting pot, and I would leave them there for the time being
I would rather ask him to come nearer home to two advanced Indian
States, Mysore and Baroda. I do not for a moment subscribe to the
theories advanced inside this House and out in the country by politicians
of a particular school with a certain amount of predilection for Indian
States, who have alwavs said that the Indian States are in matters of
administration far ahead of British India. I never subscribed to that
theory even in the times of Mr. Gokhale who thought and said that cer-
tain Indian States were far ahead of British India. The Indian States.
administratively speaking, are still backwaters. (Raja-Bahadur G. Krish-
namachariar: ‘“Not a bit.”’) My Honourable friend over there, Raja
Bahadur Krishnamachariar says, ‘‘not a bit of it’’, in his usual ambiguous
way. He says not a bit of backwardness—it was all backwardness.
(Laughter.) S8ir, that being the position administratively, I think it is
nice to see sometimes something in the shape of a social reform oasis in
the dreary deserts of Indian States, and we have before us the example
of Mysore. We have again before us the example of Baroda. I have
before me,—though I do not propose to waste the time of this House by
reading parts of it—the literature on the subject from Mysore. I would,
however, refer Honourable Members to the law on this matter in Baroda
as contained in the Hindu Divorce Act, XXII of 1931. In this particular
respect, I think it is time that British India took a leaf from the book of
Baroda. Sir, my Honourable friend Sir Hari Singh Gour does not go so
far in regard to the dissplution of marriage as Baroda does, for in Baroda
divorce is possible if one becomes a recluse, if one disappears for seven
vears, if one has been converted to Christian, Muhammadan or such other
religion—though on this particular matter I have my own difference of
opinion because I do not see why a marriage should be necessarily dis-
solved if the husband happens to change his religion, because religion is
purely a matter of private opinion for an individual and not a thing to be
imposed upon the public, and if the wile agrees to the particular religion
that the husband takes, why should any question of dissolution arise—
but T am only quoting the progress that Baroda

Mr, N. M. Joshi: May 1 ask the Honourable Member whether the
marriage is divorced simply because the religion is changed—whether the
party is permitted to dissolve, or a dissolution is compulsory.



THE HINDU MARRIAGES DISSOLUTION BILL. 739

Mr. C. S. Ranga Iyer: I know it is permissive, but I am prepared to
argue from the other standpoint and meet the argument of ‘my Honourable
friend Pandit Satyendra Nath Sen. His argument——and he represents
s school of thought in this country which I cannot biush aside because
it is a great popular, powerful conservative school and their apprehension
in regard to this Bill is, you start with a permissive measure and you end
by making it at a later stage compulsory. They consider that this is
the thin endj of the wedge. (Raja Bahadur G. Krishnamachariar:
“Hear, hear.”’) My friend behind me says ‘‘Hear, hear’’. That is
exactly their position and I wvalue his punctuation in this
matter <3 representing orthodoxy out in the country. Therefore
we should not take shelter under the fact that it is a permissive legis-
lation and I believe Sir Hari Singh Gour who is a diplomat in matters of
social reform really introduces the thin end of the wedge. Are we or
are we not entitled to have social legislation in this country? I now come
back to my original position. Is this House competent.

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Read the rest of the clause?

Mr. C. S. Ranga Iyer: The rest of the clause in the Baroda Act deals
with cruelty and desertion without reasonable cause and so on. I do not
like to read many of the things in this any more than I should like to
read what my Honourable friend has stated in the Statement of Objects
and Reasons. He has introduced stuff into certain clauses which are
eminently unreadable but I will leave these clauses at present and pro-
ceed with my argument. I was trying to point out that in Baroda we
have got social legislation and it is time that we have similar legislation
in British India.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Have you seen the proceedings of the Council
which led to that Act? ' '

Sir Hari Singh Gour: Have you read it?
Raja Bahadur @. Krishnamachariar: When my chance comes I will

throw it on your face.

Mr. O, S. Ranga Iyer: My Honourable friend has got excited. He is
full of facts and ideas which he proposes to hurl on the devoted head of
Sir Hari 8ingh Gour. Whatever his attitude may be in this matter, my
attitude is very clear and simple. I am a social reformer and I believe
that India must make up her mind not to live as a recluse nation,
not to follow the example of her rishis and sages who ran away
from ‘‘the madding crowd’s ignoble strife’’ to commune with
Himalayan nature. Thanks to the shrinking of the world owing to modern
scientific developments, India must make up her mind to live as a part
and parcel of the world and in this particular matter we owe a great
deal to the softening and refining influence of western education. India
does not want to go back to Vedic times. After all the Vedas are
immortal literature just as all scriptural things are immortal. But even
the Vedas are liable to interpretations,. which are not wholly the interpre-
tations of my orthodox friends like Mr. Satyendra Nath Sen. Vedic
Pandits have treated the Vedas like India rubber, forgetting that even
India rubber has its own limitations. That being the case, I would rather
not like to look af'these things from a scriptural point of view. I would
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look at them from the purely modern point of view. Are we prepared
to take a modern view of things? There is no use in quoting scriptures
to stop the onward march of progress. Social legislation of a permissive
kind must not be resisted. 'I'ne question arises—are wé competent in
this House to legislate for a whole nation. I deny that we are competent
and that is where I do not agree with my Honourable friend Sir Hari
Singh Gour. On the merits of the question I am in agreement with him
but on the question of rushing through with this legislation in this House
by pressing this motion to a division, I do not agree with him at all, for
the very simple reason that these measures have only an educative value.
(Sir Hari S8ingh Gour: ‘‘No.”’) My friend is getting nervous. He says
**No'. My position is this. In front of us we have the Treasury Benchés,
who have no responsibility in the parliamentary sense to the people of
this country. Supposing they had responsibility in the parliamentary
sense, supposing in the place of my friend the Home Member Sir Hari
Singh Gour was seated, supposing in the place of Sir Joseph Bhore,
Mr. Shanmukham Chetty was seated and supposing my friend Sir Hari
Singh Gour brought forward a measure of this kind, my friend Raja Bahadur
Krishnamachariar would certainly attack it and taeke this measure to the
country and carry on a raging tearing propaganda against it. He is perfectly
entitled to do so. If Sir Hari Singh Gour has behind him the mandate
of the country and comes back to this House with a large majority, he
will have the right to legislate, not otherwise.

Mr. B. V. Jadhav: What Government will undertake such legisla-
tion ?

Mr. O. S. Ranga Iyer: A Government responsible to the people, by
people aspiring for responsibility. People who do not want responsibility
will shirk responsibility. If my Honourable friend who has got adminis-
trative experience in Bombay, thanks to the reforms, reads the literature
on the subject of social legislation in all countries which have responsible
Government, he would not have stood up in his place and made this inter-
ruption. A matter of this kind must carry with it public opinion. I ask
Sir Hari Singh Gour what public opinion he has got in this House or out-
side it?  (Sir Hari Singh Gour: “Yours.” He says he has got my
opinion, yes, mv private opinion. If I were in his Government, I would
certainly go to the country and place before the people his legislation on
this matter and get the vote of the country on my side. T do not think
that Sir Hari Singh Gour at this stage should take advantage of his
position in this House and rush through a legislation of this kind. This
Bill ought to have nothing but an educative value and if he goes bevond
that, I think he will be going bevond his own depth. (Applause.)

Kunwar Raghubir Singh (Agra Division: Non-Muhammadan Rural):
8ir, I wish to oppose the Bill sponsored by the Leader of the Nationalist
Party. He says in the Statement of Objects and Reasons that he wishes
to introduce no new matter into the Hindu marriage law. The first
line of his motion shows that it is to remove the doubts that he has brought
forward this Bill. One who has gone throuch the Mitakshara law care-
fully can have no doubts with regard to marriage among Hindus. As the
Honourable Mr. Sitaramaraju has said, there are 8 kinds of marriages
given out in the Mitakshara law, which is an exhaustive law so far
as Hindu marriages are concerned. There is no necessity to remove doubts.
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because the doubts have already been removed by the author of the Mitak-
shara law. It has been laid down there that the woman has a right to
renounce her husband if that husband is impotent or is a leper or a
cripple or mad or an ascetic. The Honourable the Mover has named Narad
and Vashishta to show that the smiritis written by these authors were in
favour of dissolution. We see in America and other western countries
where divorce is prevalent there are thousands of cases of divorces every
vear, nav every month. *Or I should rather say that the marriage life
- of the people of those places is not better than our own (4n
Honourable Member: ‘“Much worse.’’) Perhaps, worse. So,
Sir, I do think that the Honourable the Mover should not play into the
hands of non-Hindus by trying to change the law, which, as I said in the
beginning, is all exhaustive. If we look at the names of the members
of the Select Committee as proposed, there is the name of my Honourable
friend, Dr. Ziauddin Ahmad. Now my Honourable friend is a very good
mathematician, I know, because he comes from my own place, Aligarh,

but I think legal talent would have been much more useful than that of &
learned mathematician. ..

1 r.M.

Mr 8. @. Jog (Berar Representative): Marriage has got something
to do with multiplication.

Kunwar Raghubir Singh: Then, the name of Sardar Sant Singh is
proposed. Now my Honourable friend is a Sikh and as such he cannot have
much interest in purely Hindu marriages. Then, the Honourable the
Mover himself does not admit himself to be a Hindu. (Some Honourable
Members: ““Why? Why? Is it s6?”’) There was a question the other
day put by Mr. D. K. Lahiri Chaudhury, and my friend said nothing he
did not reply. Then, I see that the Punjab element is predominant in the
names proposed for the Select Committee. Now, as everybody knows, there
is a shortage of women in the Punjab. (Laughter.) (4n Honourable Member :
‘‘In reality, they are the most advanced’’), and there is a probability that
only those people have been proposed for the Select Committee who have
some interest in the matter themselves. (Laughter.) (Mr. 8. C. Mitra:
“Then put down some amendment.’”’) Sir, I have had a letier from
Calcutta in which it has been pointed out that the Hindu marriage ‘‘is
a religious sacrament, a ‘samskar’ of life, and the law on the subject
as laid down in the Shastras is inviolate and inviolable.  No Hindu
having a faith in his religion can be expected -to dissolve a marriage
according to a novel Act at the sacrifice of his religion’’. 8o, Sir, I wish
to say that the overwhelming majority of my constituents as well as that
of Hindus in the country in general is against the proposal. Of-course I
myself, personally, may be in favour of the proposal (Hear, hear), but the
majority of my constituents is against it, and so I cannot but oppose
this Bill. But when I came to the House, I saw that there was an
amendment by the Honourable Mr. Sitaramaraju, so I think, as coming
in between these two propositions, I think the better course for the House
will be to send it to the country for an expression of opinion further.
With these few words I support the amendment of my Honourable friend,
Mr. Sitaramaraju, and oppose the original motion.

Mr. R. 8. Ssfma (Nominated Non-Official): Sir, I am sorry to find
that & most learned and up-to-date England-returned gentleman like
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Mr. Raju and an old-fashioned and revered Pandit like Mr. Satyendra
Nath Sen should have joined hands in a conspiracy (Laughter) and in a
malicious attempt to deprive the Hindu woman of her legitimate rights
in the scheme of the family. (Hear, hear.) Sir, it is a very sad spectacle
to witness that so many elected Members in this House who profess to
be so very well advanced as to be almost eytremist in their opinions
regarding politics should be so hopelessly reactionarv and autocratic in
matters of social reform. Sir, it was vour finding that the discourse of
Pandit Satyendra Nath Sen was learned and erudite; and I am afraid that
the discourse of our friend, Mr. Raju, was perilously near erudition, but 1
really fail to understand what these Shastraic discourses and the other
points raised in the course of the speeches have to do with this Bill. Sir,
this 'Bill simply provides that, in case of certain disqualifications, women
should have the right to apply for divorce or the dissolution of marriage.
That is the only thing that this Bill wants. The whole issue -before the
House is this, whether the evil complained of exists or not; and it has
been fairly accepted by everybody that the evil exists. Then, the next
question is, whether the remedy proposed is adequate and necessary and
effective. But. unless one is intenselv selfish or comes within the category
of some of these disqualifications, I do not see how any man, if he has
really accepted the existence of the evil, can protest against the remedy
that has been suggested. I myself like my friend, Mr. Joshi, would have
liked that the Bill should have gone far, but I am supporting this
because the Honourable the Mover of the Bill has given us an assurance
that he will consider all reasonable amendments in the Select Committee.
Therefore, Sir, I strongly feel that this House should accept this motion
for reference to a Select Committee.

The Assembly then adjourned for Lunch Till Twenty Minutes Past
Two of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes Past Two
of the Clock, Mr. President in the Chair.

Raja Bahadur @. Krishnamachariar: Sir, T had also given notice of a
motion for the circulation of the Billl but I think, I should explain my posi-
tion with reference to that.

Mr. 8. G Jog: On a point of order, Sir. I hear a whisper that the
House is wanting in quorum. I should like to know whether it is a fact.

Mr. Presldent (to Secretary): Will you please count up?

(After the bell had rung the number of Members inside the Chamber
was found to be only 19.)

Mr. President: Order, order. Ag there is no quorum, the House stands
adjourned till 11 o’clock on Monday, the 15th February. ’

The Assembly then :adjourned +ill Bleven of the Clock.8n Mofidayj the
15th February, 1932. - . .o o
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